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COUNCIL OF STATE 
'TuudtJy, 19th NotJembe,., 1946. 

, 
The Counoil met in the Counoil Chamber of tihe Counoil Houae at Eleven of the 

CloGk, the Honourable the President irl the Chair. 

QUESTONS AND ANSWERS. 
LA.. WLIISSNlIISS ON OBBTAIN SBOTIONS OJ' TBB B. A. R. 

01. T:a:B HONOUBA.BLB MR. SURPUT SINGH: Will Government state : 
(a) Whether it is a f'!Ot that recently there was absolute lawlessness on some 

railwa.y lines in East Bengal (near Daooa and Mymensingh) lasting over a oouple or 
months stopping night movements of trains, both passenger and goods, and oausing 
loss of life, limbs and property, 

(6) What enquiries the Railway Boord have undertaken into the matter in order~ 
to a.scertain the oa.use and extent of the damage to life and property done in 0011-
aequenoe' What is the result of suoh enquiries , -(c) What steps the railway ooncerned have ta.ken to stop suoh depredations in 
the future 1 

(d) Whether they ha.ve also tried to investigate the whole matter through their 
seoret servioe organization in order to find out the o:.ga.nization 01.' organizations 
whioh are respo.lsible for this state of thin:Jl!. 

THE HONOURABLE MR D. D. WARREN: (a) Conditions ofIawle88ness, result-
ing in loss oflife and dl.mago to property and the temporary stoppage of night run-
ning of trains, have preva.iled on thoso seotions of tho Benga.l Assa.m Ra.ilwlloyfrom about 
the middle of Augu~t last. 

(b) The Governmont of India. have direoted the BenJa.l Assam Railway Adminis-
tration to furnish full details of the inIJidontsleadiI\g to damage to life and proporty 
and theRe will be laid on tho ta.blo of the House in due oourse. 

(c) The Railway Adm;nistratiOl: sought the assistanoo olthe Provinoial Gowrn· 
ment, an.d aImed guards have boon made available sinee 26th Septfmber, 1946. 
Those armed guards aooompan.y trains and, where required, man patrol trains. 
Armed Governmont Railwa.y Polioo at Daooa. station patrol railway prem.isos a.t 
night, and the level crossing is guarded by the town polioo. In addition, 300 men 
oftha Indian. Pioneer Foroo have boon detailed for the proteotion ofrailwa.y premises 
in the Daooa area inoluding Narayangan.j. 

(d) Railways have no seoret sorvioo organisation. Investigation of suoh matters 
is a Provinoial Government responsibility. 

SUPPLY o'lr DBIN'KING WATER ON THE B. N. R. 
92 T:a:E HONOURAJiLB MR. SURPUT SINGH: Will Govermoent state : 
(a) (i) Whether the B. N. R. system has instruotions to supply drinking water 

to the travelling publio on their lines during hot days in summer' 
(Ii) If so, whether they did supply suoh water to the travelling publio between 

Gomoh and Adra and also botween Adra and Kharagpur on the afternoon of 
17th Ma.y la.st and the night of 18th May last ; 

(hi) If they did, at what stations with the names of tho person3 who supplied it' 
(iv) If not, why not' 
(b) Whether on the Adra-Kha,l'agpur section lights were burning at the road 

side stations at night time boaides the one in08ondesoent lamp at Midnapur on the 
night of 18th May last; if not, why not, as it was a dark night , 
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"-, • (c) Whether itisa fa.otthat a very large number of3rd alass passengers W819 
booked at Bishnupur for journey to Caloutta and other plaoes without asoerta.iniog 
beforehand Whether aooommodation in the Purulia Express was available on that 
night' 

(tl) Whether it ooDll8quenoe that great orowd of passengers was literally oram-
med into all the compartments-3rd and inter-some being allowed to hang on tb& 
footboards outside; 

(e) Whother considerable tioketless travelling 1108 well 1108 higher olasa travelling 
are suft'ered on the various seotioos 00 the B. N. R. 

THE HONOURABLE ~. D. D. WARREN: (a) (i) Yes. The Bengal Nagpur 
Railway have issued instruotions for the supply of drinking water to the travelling. 
publio throughout the year inoluding hot days in summer. 

(a) (ii) to (d) Enquiries a.ro being made and information will be laid on the table 
oftho House in due oourse. 

(e) Tioketless travel and tra.vel in oompartments of higher olass than that for 
whieh tickets have boon purchasod persist on some BOotions of the Railway, but 
vigorous efforts are made to oontrol irregular travel. 

THE HONOURABLE MR. M. THIRUMALA ROW: With regard to (a) (i), has 
tl.e Railway Boord issU(id instructions that pani should be Muslim pani and Hindu' PO"'" Is it aocording to its instructions that this distinotion is observed , 

THB HONOURABLE MR. D. D. WARREN: No, Sir. 
MUSTARD OIL 

93. THE HONOURABLE MR. SURPUT SINGH: Will Government state: 
(a) The names of the mustard oil mills or their Combines in U. P. (wit 

thek location) whkh send the mustard oil quota from U. P. to Bengal; 
(b) Whether Sir J. P. Srivastava, the ex.Food Member of the Government of 

India, is directly or indireotly concerned with any of thos" U. P. mustard oil mills or 
their CompanioR either as a. shareholder, or a partner or a dire('1.or 1 

(c) Whether it is a fact that it W/1.': through thp indiroot intervontion f)f the Upper 
India Chamber of Commerc~ tha.t the same rnilway freight waF! fixed for a maund 
of ma.nufactured oil as for a ma.und of raw mustard.seeds for oon'lodya.nce from 
any station in U. P. to Howrah. 

THE HONOURABLE SIR PHEROZE KHAREGAT: (a) The U.P. Oil Millers 
Assooiation, CawnpoT<l, arc at preRel\t exporting the U.P. quota of mustard oil to 
Bengal in aooordance with arnmgomonts negotiated with thorn by the Governmbnt 
of Bengal last year. 

(b) Government havo no information. 
(c) No, Sir. Fioight ratos for mustard soods arc muoh lower than for oil. The 

rest of tho quostion does not, theroforo, arise. 

MUSTARD OIL 
94. THE HONOUR.ADLE MR. SURPUT SINGH: Will Government state: 
(a) Whether mu~tard oil is an art,io)" of n~~(mt,ia] oommmption for tho peoplo 

of Bengal 1 
(b) Whethor t.hny are aware thl!.t t.hat this IlRsontial commodity of oonsumption -

ill becoming searCH both in lI,vailability and in its prico gradually enhancing so as to 
beCome out of the roach of tho maBSeS 1 

(c) Whethor thny propose to hold a thorough izlVllStigllJion into the mustard 
oil a.nd mustard soods position vi8.a-vis tho Centro and the Provinces! 

To: HONOUBABLE Sm PHEROZE KHAREGAT : (a) and (b) Yes. 
(c) The question of control over all edible oils and oilseeds has bean under-

thorouah exam. :ina.tion and was reoently disoussed at an all·1ndia. Confimmoe attendecl 
by representatives of all Provinoia.l Governments a.nd important States. au the 
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of the f'ullest possible control on movement and prioes of edible oilseeciB and oils. . 

MBDICAL RBQUIUMENTS ON JHABIA COALFIELDS , . , 
93. THE HONOUBABLB lIB. SURPUT SINGH: Will GOvenunen1t state 

. whether a full-Hedged and thoroughly equipped hospital for the sole use of the coal 
miners is not a desideratum both at Dhanbad and Asansol; if 80, what steps ....... 
'bemg taken by the Indian Mining Federation and the big ~l oompanies towardt 
that end 1 

THB HONOURABLB MR. S. LALL: A oommittee appointod by the Government 
of India in Maroh, 1944 to survey the medioal requirements of the Jharia coalfrelds 
reoommonded inter alia the ostablishmont of contral and regional hospitals with a 
view to improving the modioal faoilities for the minors. The need for well-equipped 
hospitals both in the Jharia and R811iganj coaIfiolds has bet'n appreciated by Gowrn-
mont and the quostion of oonstruotion of central hospitals at Dhanbad and Asarsol 
and regional hospitals at Tiara, Kat·ral'l, Chara and Seatsole is being pursued with 
vigour by Government" the oost being borne from out of the Coal Mines Labour 
Welfare Fund. Plans for the oentral hospitals are being finalized and prooeodings are 
n progress for the aoquisition of sites for their oonstnJotion. Construotion work of 

regional hospitals has already oommenoed. •. .. 
2. In view of the hospitalization undertaken by the Coal Mines Labour Welfare 

Fund, private oolliery oompanies are not taking indopondeflt al.'tion for setting up . 
.antral or regional hospitals for the use of minors. 

THE HONOURABLE MRS. RADHA BAI SUBBARAYAN: May I know, Sir,. 
wheth~r Government have got any tomporn.ry arrangoments to provide modioaL 
faoilitif"s to tho poople in thef!(. areas whilo thOR( plans aro being materia;lised 1 

THE HONOURABLE MR. S. LALL: Many of tho big collieries ha.ve thoir own 
hospitals or disponsares. Thoro aro' also the Distriot Board a.nd other hospitals 
We aro now trying to sut up oontral Ilond J'(lgiOlml hOApitalA to whioh important, oases 
oan 00 Afmt. Up to now, of conrRO, hospi1n.1 IlITItHgr'monts havo })O(')1 noglootod but I: 
hopo t hl~t wi1 h t lifo sotting up of t 110 u(·IIt.ml Imd rllgiol\al hORpi1 als thq!;p ,,·m bo oon~· 
siderably improved.' 

THE HONOURABLE MR. M. THIRUMALA ROW: Can tho HonourAblo Momber 
give us tho numbor of hospitals thoy aro going to build 110W inoluding oentral and 
regional hospitals' 

THE HONOURABLE MR. S. LALL: I havo said that tht,re will be oontral hos-
pitals at Dhanbad and Asansol and rogional hOApitals at Tisra., Katras, Cham and 
Searflolo. Thus, two oontral and four rogional hospitals ero going to bo built 
immediately. 

~TERNITY AND CHILD WELFARE CENTRES IN COLLIERJES 

96. ~l!l HONOURABLE MR. SURPUT SINGH: Will Government state: 
(a) 'What arrangements liTe there in til(> ~eYf'ral ('oal mines own(·d fly biN and 

influential companies for malt'mity weHilTI' /lontl (,hild lwn('fit 1 '" 
(b) Whother it is a fact that !;omotimps whon the I dy doctor ;·tt"ched to one of 

the TlltlL'S Collieries has no work to do a,q a medico, she is asked to attend to offioo 
work by the authorities t 

(c) Whether the big European companies possess an ambulanoo oar for each of 
their collipries for the speedy transport of acoident cases to the exiRting hospitals 
at Jharia, Dhanbad a.nd .Asa.nsol! H so, what are the names of all such collieries , 

(d) Whether every big colliery has at present in their employ a lady dootor 
to attend to their maternity welfare work; if so, what are the names of suob ooUiariea , 

(e) Whether .. he m.edioaJ men in charge of big collieries are a.D fully qualifltd 
cJooton with up-to-date trainiDg and quaJifioatjons requiNd from medioaJ 00..,. ; 
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( (f) Whether there is periodioaJ inBpootion by the Centrsl Government over 
the generaJ adminiBtra.tion of the ooaJ minos so far 88 health, sanitation, edu-
ca.tion, Iea.ve, leisure and housing of n.iners are concerned, if so, how and by what 
a.genoythat is dq'l.6 ; '!ond whether reports of such periodical inspeotions are released 
to the· PreBB 1 

THE HONOUJI.AlILE MR. S. I..ALL: (a) Presumably the Honourable Member 
desires to know whetherma.ternity and oh;ld welfare centres a.re ooing maiutained 
b~ large collieries. Inf'&.mation in respeot of those ma.tters is not roadily JIovailablo 
'WItb Goverr:mont, but will be oolleoted and furnishod to the Houee in due oouree. 

(b) Governmont have no information. 
(c) & (d) Information will be colleokd and laid on tho tablo of the House in 

due COurS6. 
(e) Government have no defiDit.. information. 

(f) Tho Chiof Inspootor of Mincs and his Assistant InFlpootors oarry out 
periodical inspeotions with a vi,:,w to ensuring that tho roquiroments of tho Indian 
Minos Aot, 1923, regarding sanitation, hoalth, hours of work and rest intervals, are 
oomplied with. Tho Insptlotors of Labour Welfaro, fmployod by tho Coal Mines 

... Labour Wl;)fare Fund> al!'o oflorry out inRpootions with a view to advising colliery 
ownors rogarding proviMion of, weI faro mO!lof\UI'OS induding hOWling. No inspeotions 
are oarrit,d out by the CHntral Govornml'nt regl\rding eduoation of the miners. 
The au.nullol reports of tho Chid Inspector of MiJ\ns whioh embody tho r.mu1t.s of-the 
periodical im;p( otions mmiod out by ihn Inspt·otorato woro not l'dofloRod to the Press 
during the War owing to Rhol'tage of pa.llOr, but will be relellosed hereafter. 

THE HONOURABLE MR. M. THIRUMALA ROW: HaR tho La.hom Departmont 
any polioy to insiAt upon minimuIll armngomo]1jr; for mndioal rolief upon a.ll theee 
big oolliery owners ~ 

THE HONOURABI.E MR. S. I.AI.L: 'l'llltt mattol' is now undor oonsiderat,ion by 
tho Mines Welfare Fund Committee. At. pref;ont wo are examining what provisions 
are boing madf' hy privato oolliory owners. When wo have a olear picture of what 
provision if; mado we ",ill bo ablo to Ally whet hoI' partioular oolliory proprietors are 
or 801'0 not providing enough modioal facilitios. Wo ollon then oonRider what aotion 
should he t akon. 

THE HONOURABLE MR. M, THIRUMALA ROW: Am I to und~rstand that up 
to now the .Dopa.rt.ment has no polioy or dofinito set of rules to insist. on minimum 
medioal reliof 1 

THE HONOURABLE MR. S. LALL: That iA oorroot. At pre80nt. there is no 
definite rulo to t.hat offoot, but. the wholo question is und~r eXflmination. 

THE HONOURABU MRS. RADHA BAI SUBBARAYAN: With regard to (a) 
while Government are oollooting the informat.ion will they ask the 0Wl\?rs of these 
oollieries to start. maternity and ohild welfare olinios 1 

THE HONOuiullLE MR. S. LALL: Y€s, we will try and porsuade them to start 
mat ernity and oh;ld welfare olinios. 

THE HONOURABLE MRS. RADHA BAI SUBBARAY AN: With regard to 
(d) Sir, will the Government mlloke it oompulsory for the oollierips to employ lady 
dootol's to oonduot. matemity and wol£\TO work 1 

THE HONOURABLE MR. S. LALL: That will roquire oonsideration. I OIloIUlot 
oommit Govonunont At.raightaway. 

CHITTAGONG ARMOURY RAID 

97. THE HONOURABLE MR, SURPUT SINGH: Will Government state: 
(a) Whether the Government of India exercised in any way their disoretionary 

powers of oOI;ltrol and superint.endt>nce throug~ their own agency m Chit~~ong in 
Bengal ProvInce when an unprecedented dlBturbance took place 1DS1de tho 
Chittagoug Armoury during the Vioeroyalty of Lord Irwin in India 1 
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(6) If the answer is in aftirma.tive. the nature and extent of such control &D4 

superintendence over the Provinoial Administration to get over the said disturbance' 
THE HONOURABLE MR. A. E. PORTER: (a) I find nothiD~ on reoord to indio 

oate that the {A,ntral Government of the day intervened in the manner suggested by 
the Honourable Member. 

(6) Does not arise. 
THE HONOUBABLE MB. M. THI~UMALA ROW: Have the {A,ntral Govern-

ment not got power to intervene when Rerious disturbance breaks out in suoh an area. 
in the oountry 1 , 

THE HONOURABLE MR. A. E. PORTER: I think that the question WAS referred 
to reoonlly by Mr. Henderson in t.he HOl1se of Commons and I would rofer t.he Hon-
ourable Membor to the reply there given. 

THB HONOURABLB MR. M. THIRUMALA ROW: We a.re not in the House of 
Commons today. I want to know irthe Honourable Member in oharge of the Home 
Departmont has got the oxporienoo of 1942 when the whole system of law and order 
W&8 oent.raJisod and is it right that they should now plead that they have no power 
or refer I1S to some other prooood,ings olsewhere 1 

To HONOUBABLB THE PRESIDENT (to the Honourable Mr. Thirumala. Row)-= 
Please do not argue; put a question. 

THE HONOURABLE MR. M. THIRUMALA ROW: I want to lmow if the Honour-
able Member oannot exeraise his powers JURt aR he exeroiROd in 1942 to put doWn a 
popular movemont 1 

THB HONOURABLB MR. A. E. PORTER: Conditions of 1942 no longer exist. 
THE HONOURABLB MR. M. THIRUMALA ROW: You are still here. 1942 

may not. axist" but. t,he persons who oxistcd in 1942 oontinue to exist in the Govern. 
ment of India. today. 

THE HONOURABLE MR. S. K. ROY CHOWDHURY: What is the extent of 
lawless disturbanoo that will require tho intervention of tho Government of India. , 

THB HONOURABLE MR. A. E. PORTER: DiRturbanoes whioh attraot the inter· 
vention of tho Goyommont, are thoso threatening tho 860urity of India by war. 

THE HONOURABLE MR. G. S. MOTILAL: Ilm't. thoro ,wotion 102 whioh also 
providos thM in t1w O~gO of iniornal dist.urba.noos the Governmont of India mayexer-
oise powers if an omorgonoy i~ dO(Jlarod ~ 

TIrE HONOURABLE MR. A. E. PORTER: If the seourity of India is threatened 
by intoIna.l disturbanoo or war tho C'Alntml Govornmont may ta.ko upon itself certain 
legisla.tivo funotions whioh othol"wiso 110;:0 purely Provinoial subjoots. 

THE HONOURABLB MR. S. K. ROY CHOWDHURY: If tho oivil a.dministration 
fails in a partioular part., is it not the duty of tho {A,ntrn.l Government to intervene , 

THB HONOURABLE MR. A. E. PORTER: It is not in the oonstitut.ion. Sir. 
of th('" Government of India.. 

\ MILITARY DAlBY FABlIrIS 
98. THE HONOUBABLE MR. G. S. MOTlLAL: (a) How many military dairy 

farms havo b(wn tak(~n ovor bv Governmont in accordanoo with th(l rooommp,ndAtion 
of the Standing Committeo {or th', Dopartmf'ut of Agriculture made on 4t.h JUII8, 
1946 t 

(b) What ar(~ their part,iculars 1 
THB HONOURABLE SIR Ph,,:oze KHAREGAT: (a) & (b). No Militmy w.ury f&lm 

&8 a going oonoem (i.e., with oa.ttlc, oto., in it) has hoen dillpoeod of sinoo tho Standing 
Committoo of the Logildature for the Department of Agrioulture made it R reoom-
mendation on tho 4th June, 1946. Three of the milit.ary dairy farms at Kv.psewadi 
(poona) , Fyzabad and Bha.d.ruk (Luoknow) haw, hOWEver, since boon olOl'~od down 
and .the livestook, eto., romoved to other military dairy farms. The ProvinoieJ. 
Govmmnents oonoorned have been nogotiating with trur military authorities for 
taking over the lands and buildings of these abandoned military daiIy farms. 
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MllKllBA STATION, B. N. R. 

99. TEll HONOUlU.BLlII lIB. SURPUT SINGH: Will Government stat.e : 
(0) How far Malkora Railway Station on B. N. R., Gomah-Adra seotion, is 

situat~ from the big Malkera Colliery of' t.he Tatas , 
(b) Whflt,her' it is a faot that that railway station is largely used by the mine 

workers and office staff of the Tatas daily both in up and down direotions ; 
(c) Whether it is a.l8o a faot that the lett or box whioh is_kept hanging at the 

railway platform is cleared only onoe in a week on Fridays by the Katrasga.rh 
Post Office ; if so, whether Government propOse to make arrangements to have the 
llltter-box cleared every day , 

TlIE HONOUB.A.BLE 1rIB. D. D. WARREN: (a) It Miles. 
(b) Yes. 
(c) The olearanoe is done three times a week by the postman on his beat days 

The number of artioles to be oleared at So time is very small and Government do not 
propose to make arrangements for affeoting oloaranoe every day. 

MAXIMUM PBBIODS PRESCRIBED lI'OB PRoMOTION IN TBJI RoYAL NAVY, JI!'C • 

100. TlIlD HONOUBABLE PANDIT H. N. KUNZRU: (a) Ie i.t a fact that the maxi· 
mum pt'l'iods prescribed for promotion from one rank to anotbAr in t.hfl British Navy-
Army and Air Foree before the war have been rerently reduced' If' 80, wha.t were 
they before the War and what are thoy now' 

(b) Will Governmpnt givp the corrpsponding ppriods for the Indilln Army' 
TlIB HONOURABLE MB. C. H. BHABHA (on boha.lf of the Honoura.ble Sardar 

Baldev Singh): (a) Thoro ha.ve boon no ohanges in tho maximum periods press 
oriOOd for promotion from one rank to IIonoth0r in tho Royal Navy and the Royal 
Air Foroe. As rogards the British Army tho poriodR of promotion havo boon reduoed 
as follows :-

Rank 

2nd Lt. to Lt. 
Lt. to Capt. . 
Capt. to Major . . . 
Major to Lt.-Col. and aho"o 

Before the war 

Aftor 3 years' servin" 
Aftor 8 yoars' service 
After 17 yoars' serville 
By Ilelf'ction . 

Now 

After 2 years' service. 
After 6 years' service. 
Aftor 13 years' selviel.'. 
By selection. 

(b) Tho corro~ponding poriods for tho Ir~dian Army beforo tho war woro tho Bame 
as in tho Britillh Army except. that the poriod of promotion in tho Indian 
Army from 2nd Lieut. 10 Liout. waR 2t yoars' t'orvioo. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Wha.t if! tho period 
now 1 What afO 1ho maximum poriods fixod for promotion now in the Indian 
AI'my1 

THE HONOURAB1.E MR. C. H. BHABHA: For tho Indian Army thoro ha.ve been 
no ohangoR. Tho mn.t1br is undor oonsidoration at pl'tIRent. 

THE HONOURABLE PANIIIT HIRDAY NATH KUNZRU: May I know when 
we may oxpoct the final decision of 1ho Govonlment on this Bubjeot (\B tho matter 
has boon hanging fim for BOveI'll.I monthB 1 

THE HONOURABLE MR. C. H. BHABHA: Tho proposal is under oonsideration 
at prosent to bring the promotion lUlne in ihe Indian AI my into line with tho latest 
rules in tho BritiBh Army, and vory soon the prorof'al will 1:0 fully oonsidered. 

PEBMANENT COMHISSIO NS 
101. THE HONOURABLE PANDIT H. N. KUNZRU : What. is tho number of' Emer-

gency Commiseioned Officors wbo have appIioo for pf'rman()nt commiBBions' How 
many of them have appeared before Sc..loction BOltrdlol and how mltlly of the latter 
haw b({ln suocessful , 



QUESTIONS AND ANSWBRS,HI'''' 

Tma HONOURABLE MB. C. H. BHAnHA (on behalf of tho Honourable aarr:, 
»aIdev Singh): The number of emergenoy oommissionod offiO'lrs who appliod for 
permanent oommissions in tho'three servioos is 4,877. Ofth('Be 4,394 have appeared 
before the SI~leotion Boards and 1,712 havo boon suooessfuJ.· . 

Plans are now well advanoed to givo thoBO offioers who were unsuo06ssful in their 
applications a further opportunity to obtain regular oommissions in tho Army. A 
«>urse of pre-seleotion training at a speoillol sohool is to be estlloblishod with a view 
to developing thoir qUllolitit18 of leadership and personality so as to fit them if possible 
for the grant of regular oommissioll,R. This oourse will be open to allemergeney oom. 
missioned offioors who wish to apJ>1y to att(md it, providod they fulfil the ~ 
conditions appertaining to a~, health, oto. It is hoped tha.t in this way the Army will 
seoure a oonsiderable number of suitable officers with war experienoe. 

SHORT TERM COMMISSIONS AND SPECIAL CoMlIIISSIONS 

102. THE HONOURABLE PANDIT. H. N. KUNZRU: Whn.t is tho numb'll' ot'Rhort 
term and special commissions, rnspoctivoly, gra.nted up to tho ond of October, 194&1 

THE HO~URABLE MR. C. H. BHABHA (on behalf of the Honourable Sardai' 
Baldev Singh): No short-term oommissions have so far boon grantod in any of 
the three servioos, but it is the intontion to gra.nt 2,000 suoh oommissions in the 
Indian Army in tho near future. An announcemnnt to this effeot WIIoS made on 4th 

.November 1946. The numbf'r of spooial oommissions granted in the RI.A.F. is 18 
while no suoh commissions havtI boon grantod in the Navy.· 

It is also proposed to gra.nt. Apnoial dircot'oommissions to 80rving V.C.Os. and 
I.O.Rs. of the:required eduoational qnalifioa.tions, for ()(\rtl~ill types of administrative 
works suoh &s R".1cord Officers, Quarterma.stors, ARsiRtant Adjutants, etc. The total 
to be granted will dep(Jnd on th(1 numb(lrr; applying with lh<.' nooo~sa.ry qualifioations. 
Thore is howover no intention of reduoing tho genoral standlU'd of offioors of I.A. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Why is it that no 
short.-term CommiARions have boon granted as yot. Has not this mattflr t,oo been 
under the oonsidoro.tion of t.he Govf'rnmont of India for at loast soven months t 

THE HONOURABLE MR. C. H. BHABHA: I want notioo of that" Sir. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What 'is the maxi. 
mum number of Spocial Commissions which it is proposed to /1'Tal1t in the Indian 
Army subjeot to tho D(1(,ORRBTY f<ducationaI qmuifications.1 

THE HONOURABLE MR. C. H. BHABHA: Sir, I hlloV6 just sl~id that 2,000 is 
the total numbor of·suoh short-torm Commillsions tha.t is going to be offt'red. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Doos tho Honourable 
Membor reali~ tha.t thore is a diffilrenoo botwot:n the short torm and Speoial C0m-
missions. While the short-torm CommiRAionfl /\TO mflllont gOl\orslly flJK.aking for the 
Emergenoy Commissioned Offioors th(; Speoial Commiflsions /U'6 meant. for V.C.Os. 
and I.O.Rs. as ho himself has statod in hill 11,ply. 

THE HONOURABLE MR. C. H. BHABHA: Thll tot,al 111lmboT is 2,000 and it 
includes also Speoial Commissions. 

THE HONOURABLE MR. V. V. KALIKAR: Wha.t is tho number of Speoial 
Commissions! 

THE HONOURABLE MR. C. H. BHABHA: Tho total numOOr, as I sa.id, is 2,000 
There is no speoial number that has been allotted for Speoial Commissions and the 
short-term Commissions. 

TB::m HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is tho Honourable 
Member oortain of that' I was under the impression that th& Military Autboritiee 
intendod to give about 1,000 Speoial ~issione to V.C.Os. and I.O.Rs. a.nd about 
t,ooo short-term Commissi0D8 to Emergenoy Commissioned offioors. 

To HO.OURABx.. :MR. C. H. BHABHA: Sir, I,would like to have Dotioe. 
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-..... S.OBT TB .. COIUrlIBSlONS AND SPBOIAL COJOlI88IO:NS 
103. TBB HONOUBABLB PANDIT. H. N. KUNZRU: Have Government decided to 

reconsider the C8B6!l of offi~rs reject.C'd by the Selection Boards but st,ill recomml'ndC'd 
by tho Commanding OffiOOl'8 of their units! If so. what has boE'n the result of tile 
re-coDsiqeration s6 far , 

TlIB HONOUBABLB MB. C. H. BHABHA: (on b'3h"lf of the Honourablo Sardar 
Baldev Singb): YES. Sir. As r ogards tbe Ind;a.n Army. so far 89 0808t:S have boon 
reoommcmdOJi by Commanding Offioors and the oandidates oonOtJrnod will appear 
before the Soleotion Hoards a.gain. In addition. 524 O8oseS of Grade "Six" officers 
have been revie~d and 306 havo boon up graded. In the oase of tho Royo.1 Indian 
Navy. the total number of permanent oommissions offered was 156 and as 0.11 have 
beeq filled. tho question of reoonsidera.tion of l'f,jeotod OIlo80S docs not arise. The 
question does not apply to the Royal Indian Air Force whor~ thll method of selection 
differs from that of the Army. 

To HONOUBABLB PANDIT HIRDAY NATH KUNZRlJ; Did t,he Honourabler 
Member say that tbe rejected Emergency Commissioned officers whose cases: had 
been recommended for further consideration by their Commanding Officers would 
have to appear &.gain before Selection Boards 1 

,. To HONOunA.BLB MR. C. H. BHABHA; Yes, that is exactly what I said. 

INTAKE 011' CADETS AT INDIAN MILITARY ACADEMY 
104. THill HONOURABI.E PANDJT. H. N. KUNZRU: What is tI.l> numbor of cndet& 

normally requin,d for til" Indian Military Acadf'DlY ~ How m9n~' cad.)ts have boon 
admitted into the AC!l.!l'·mY "ine', tlln C'onduRioll of tllfl war and what is tho deft-
cieney to h., mad .. good !'IO 'fal' ? 

THE HONOURABLE MR. C. H. BHABHA (on behalf of the Hounourable Sardar 
Ba1dev Singh) ; The required annual intake of cadets at the J. M. A. for the Indian 
Army from 1947, is 500.384 cadets, have been admitted to the I. M. A. sinoe 
the conclusion of the war, i. e., the total admitted to the first and second courses 
commencing in 1946. These two courses were intendf'd to take 500 each and the 
deficiency to be made up for 1946 is therefore 616. • 

EXTERNAL A:FFAIRS DEPARTME};T 

105. THE HOl\OURABLE PANDIT, H. N. KliNZRU; (a) "ljat iN the number of 
sUIX'r;or (fEet rtl bd(lllg'l.g 10 tIle Ext! nlHl AfTI.jl H Dt] Ilr~ n',('llt ill t L(, Seer. ta-riat ~ 

(b) How mllny of tlj/'m nro TlHlianll Illl<l ",11a1 pOI-liN do tIlt}' occupy? Do 
Govc'rnm"l1t (·ontf'Dlpla1e an I'ltrly ill(~J"(,a!;" ill t]:n:r llumh.,r ~ 

The HONOURABLE MR. A. V. PAl; (a) The number of superior officers in the 
External Affairs Department Secretariat is at present 23. 

(b) Of these 13 are Indians or Anglo-Indians holding the following posts ;-
Deputy Sooretaries . . . . 2 
Private Secretary to Honourable Membflr 1 
Und(.r Sf-ontaril'Y . 5 
Assistant S('cr(·taii(\s . 5 
It is the intention of Government to increase the numbers of Indian officers 

&s rapidly as~j!; possible. This question is connected with the formation of the new 
Ir.di&.l FO:'eig Service to which it is proposed to recruit Indians only. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU; Has the Honourabltt 
Member included Assistant Secretaries amongst the superior officers 1 

THE HONOURABLE MR. A. V. PAl: Yes. Sir. 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU; Is that the custom 

in the Secretariat 1 
To HONOURABLE MR. A. V. PAl; Yes. Sir. 
THB HONOURABLE PANDIT HIRDAY NATH KUNZRU : Since when t 
THE HONOURABLE MD. A. V. PA : In the list of superior officers in the Secretar-

at Auistant Secretaries are included 
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HBLP GIVIIN TO BSOAPBD PBJ:SONBBS OF W AB BY TBB I:NBABITA:NTS OF ETOllO, • 
, . AND Clu.NBBIBB IN FBANOlD. 

106. To HONOUBABLB RAJA YUVERAJ DUTT A SIGNH: (a) Will Govern-
ment make a statement relating to the gallant pa.rt played by the citizflns of Etobon 
and Chanebier in France, in giving succour and help in the shapeeof food, clothing 
and refuge to the Indian prison6J's of wa.r, who flod from the German conONitration 
camps ait(,r bombing and took shelter in the neighbouring Fn·nch forest. during: 
t.he German wa.r, and many of whom were ultimatl Jy kill(~d by tho Nazis for giving 
heJp Bnd sht']ttlr to the ('scaped Indians , 

(b) Are Governmf'nt aware that Sir Samud Runganadhan, High Commi8Bioner 
for India., accompanied by Col. Hayand Din of the Indian Army re()('nlly came 
specially from London to unveil a handRome memorial and a library in the village 
of Etobon (France) to tho ml'n, womt'ln and children who playfld thoir part with the 
SOns of India for the oVArthrow of Nazillm , 

TBB HONOUBABLB MB. C. H. BHABHA (on behalf of the Honourable Sa.rd&r 
Baldev Singh): (a) I lay a statement on the table. 

(b) Government are aware that Sir Samuel Runganadhan and Col. Hayand Din 
together with the British Military Attache, visited Etobon on October 26 to make the 
presentation, accounts of which have appeared. in the Press. I would take this 
opportunity of adding that the inhabitants of these two villages a.re a.nxious to keep· 
in touoh with the Indian soldiers whom they helped and that Government will be-
pleased to have translated into French and forwa.rded any letters which such former 
prisoners of war may wish to write to them 

Statement 
May, 1944, a large number oCIndian prisoners of war esoapad Crom the looal Germall.-

prison oamp and took to the surrounding foreate in an endeavour to reaoh Switzerland. 
Between 150 and 200 prisoners gravitated to the vioinity oCEtobon and Chenebier. Undel' 
oover of the surrounding foreate the esoapee .. lived hidden in rough log sheltors in the woods Cor 
about aill: months until they were fin.&lly liberated by the arrival of Frenoh and U. S. troops Crom 
the south 

The men were welcomod by the Frenoh inhabitants oC the two villages who supplied them 
with food, clothing and medical aid throughout thoir enforoed stay. Wireless SE.tS were plaoed a. 
their disposal to ('Dable th(lm to listr·n to the progross of the war, tobaooo rations wore handed 
to the tJllClapOC8 and woollen garments 'wflre mado for thorn hy the Fr"nch. To the pJiROner'. 
hide·out in the woods food waR carrifld by tho villagors, often at night, at the !'isk of possible 
arrest by Gorman patl'olp. . 

Arrf'E.t for h"lping oRcapod P. O. ,Yo would have mfl/lIIt ,loath and 39 Fr<)nohmon wore in foot 
shot in cold blood on Soptomber 27, 1944, as a repl'iHal. In all 67 from thoso two villagoH were 
lIhot. 

For tht.ir holp giv(ln to oscapod Indian P. O. 'V. th" (}o\'l1rmnont of In.lia pro~.)nt,'d to Etobon 
and C}wneLior a "''''quo for £ 1,000 towards tho ostabHt<hm"nt, of a joiDt liLmry for tho two 
villages, which hav" all'''ady misI'd the bulk of the amount r"quiTlld by publio suhseription from 
the villagors thPlns<'lw'R. Th(, VITaI' Offlotl is paying tIll' ],alanoo. A memodal IS also t.o b" Slit 
up by tho 100,al inhabitants nt th"ir own ('xp"ns('. This ,,·ill inulud" " plaqlJ<l, paid out of the 
Governnwnt of India's gift, with an insnription in Roman Urdu and Fronoh flxpresBing the grati-
tude of India for the help given to Indian (ls(,apt.d P. O. W. and sympathy for thOBe memb~rs oC 
the two oommunities who were put to death by the Germans. 

AMBBICAN SURPLUS FOOD 
107. TnB HONOURABLB RAJA YUVERAJ DUTTA SINGH: (a) Are Govern-

ment a'\\'ll.l'~ t,hat la.rge quantit-it's of Amnrican surplus st01"('S offood, valuro. at several 
lakhs of rupees, were dustroycd rocently in K/I,rachi, having boon doclared unfit for 
human consumption, by t.he patlt,l of exports attached to tho Food Commissioner, 
Karachi' 

(b) Why WElro no stops takfln oarlior to buy t.hll8'J good surplus stores before 
. - .... they beca.me unfit for human consumption, in view of the fact t.hat the war f'nded 

mor" thA.ll /I, yfl&r ago , 
TIIB HONO'URABLB SIR PHERQZE KHAREGAT: (a) A quantity valued 

at Rs .• ,000 had to be destroyed early in the year by the Looal Government. The 
Survey Board since appointed by the Food Department has declared. about 7por cont 
of the stocks as unfit for human consumption. 

(b) The surplus was declared by the Americah authorities at the end of 1945, 
and possession given between 20th Ma.rch and 8th May, 1946. Since then energetio 

NOTII.-Que-ti0ll8 .tanding apiDst the name oCthoJ Honourable Raja Yuveraj Datta 8mp. 
were put b)' the Honourable Hr. V. V. Kalikar. 
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e.tepe for dispoeal have been taken. The deterioration whioh is motltly of stocks in 
paper packing was naturaJ. to the age, contents, storage oonditiODS of· the stooks a.nd 
was beyond the oontrol of the Government of India. ... 

• MR. SUBlIAS CIU.NDRA. BoSE. . . 
lOS. TIIE HONOURABLE RAJA YUVERAJ DU'rI'A SINGH: (a) Has the 

a.ttention of Government beon drawn to thp following statements -of Sa.rdar Sa.rdul 
Singh Oavoosher, President of the All·India. Forward Bloo (vide the Pioneer 
dated the 24th OctobOr, 1946,Iaoo City edition):-

(i) "I am positive that Mr. S. C. Bose is alive" , 
(ii) .. Mr. Bose oan oome to India on our request, provided we inform him that 

there is a. settlement botween the Oongress a.nd the British Government.in terms 
of the I Quit India.' resolution, or when Congress a.gain takes up the fina.l fight 
for the freedom of India " , • 

(iii) "Some of the Forward Bloc members have reoeived Code me88a.ges from 
Mr. Bose .. recent as three . months ago. That Code ia known to Mr. BOI!'I and 
Done elIe .. , 

(iv) "I have also before me the statement on oath of three Singapore mer-
ohants with whom Mr. Bose lived long after the a.rgument referred to by the Allied 

,. investigation t.eam and Mr. Habibur behman " , 
(b) Do Government propose to take neoessa.ry steps to verify the truth b, 

prop"r enquiry' 
Tm: HONOUlU.BLE MR. A. E. PORTER: I ha.ve seen the 

uplained in my reply to the Honourable Member's question No. 
November, Government do not propose to make any enquiries in the 

OUTPUT OF COAL 

statement as I 
29 on the 7th 

matter. 

109. THE HONOURABLE FfLT. RUP CHAND: Will Government state whether 
it is a faot that the output of coal in India at present is very low and that insufficiency 
-of 00801 supplies is hampering industrial progress of the country, and whether in view 
of the urgent need of increasing output of coal especially of good quality, Govern. 
ment have taken or propose to take any measures in this direction , 

THE HONOURABLE MR. M. W. M. YEATTS: The output of coal in the country 
at present is about 30 million tons per annum and of this about 26 million tons are being 
sent to consumers. As against this, despatehes in 1943 were only 23 million tons. 
The present requirements are estimated to be about 4 million tons per annum higher 
than the available supplies. To this extent it would be correct to say that the shore 
age of coal is hampering industrial activity. 

Government took various measures during 1944 and 1945 to improve coa.l raise 
ings such as the offering of certain financial inducements to colliery owners, the 
provisio n of imported labour the adoption of labour welfare measures, the resort 

to open cut. coal mining operations alld so on. As a result, there has been a progressive 
increaso in 000.1 raisings but any substantial increase in output would require in 
oreased rail transport facilities to move the additional coal. 

The India.n. Coalfields' Committee have after assessing the coal requirement8 
_ of the country for the next ten years, recommended measures covering the produo. 

tion and transport aspects of coal availability and designed to provide consumer. 
with a progres·;ive increase of limillion tons of coal per year. The Committee coIllli.-
der that at this rate a balacing of demand and supply will probably be achieved hi 
1954. I would like to add that neither coal production nor transport capa.city can 
be inoreased on any large scale at short notice .. 

RELEASE OF REQUISITIONED HOUSBS 

no. THE HONOURABLE FfJ..T. RUP CHAND: Will- Government 8ta.te: 
(a) Whether it is a fact that a number of buildings and houses requisitioned bY 

-Government during war time have not yet been·released t 
NDTlII.-Queoti0D8 8tanding against the Dame of tile lIoDourabJe Raja Yuftraj Datta 8. 

'Were put by the Honourable JIr.V. V. Kalikar. . 
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(b) Whether Government are aware that the peop~ are 811ft'ering gi.t hi· 

convenience because of the aoute shortage of housing accommodation in urban a.re&8 
throughout the country, partly as a sequal to the requisition of houses 'and buildings 
for Government officers 1 ., • 

(c) Whether Government have taken any steps to relieve this shortage of house 
and to encourage the construction of new buildings by making all raw materials 
freely available and by other facilities to hous8 builders if so, will they give the 
details of such steps taken 1 

THE HONOURABLE MR. C. H. BHABHA : (a) Yes. 
(b) Yes. 
(c) Government have constructed residential and office accommodation during 

the war to relieve congestion as per statement placed on the table. Besides this, 
they are considering taking up the following construotion in hand \: 

30 officers' bungalows'under construction; 
200 officers' fiats in New Delhi; 
2,000 olerks' quarters in New Delhi; 
1,000 clerke' and 250 peons' and daftries' quarters in Old Delhi. 
1,000 peons' quarters in New Delhi. 
Steps taken to encourage construotion of new buildings by private house· 

builders are as follows: 
(i) Bricks a.re released to the public in Delhi at their request, and large stoob 

of brioks are available. 
(ii) Control on timber has been lifted and the same is available in the market. 
(iii) As regards steel and cement the position as stat.ed in the Assembly 'by the 

Honourable Member in charge of Industries and supplies is as follows. The Govern· 
ment of India removed thei;- control over steel, hut they have been compelled recently 
to reimpose the st(lel control owing to a fall in production and the inadequate supplies 
now available. The Cement Control lapsed on 1st October 1946, but has been reim-
posed by many of the Provinces. Here also a central control may become necessary. 
In both cases however the Control will amount to the allocation of provincial quo:taa 
and the Provincial Governments will be left free to make quantities available for 
the oonstruction of houses and buildings. 

Steps are also being taken by the Delhi Improvement Trust to expedite the con· 
struction of new houses. In the first instance, the lessees of plots in Daryaganj, 
South, Mondhewala Road, Original Road and Barstin Bastion Road are being asked 
to complete construction of new buildings within one year from the date of the notioe. 
Similar action will be taken in respect of plots of land Bold in other Trust areas 
also. The Trust also propose to construct poor class quarters under the State-aided 
re-housing Scheme. These quarters are intended primarily for those who may have 
to vacate their present accommodation on account of slum clearance schemes spon. 
sored b) the Tr'Ilst. 

In order to aCQl,lerate the building of new accommodation, the Government 
of India have asked all Provincial Governments to set up Building Material Panels 
to co-ordinate the requirements of building meterials, and all afforts will be made 
,to meet those requirements as for as possible. 

SlGIement 

sq. ft. 

Temporary olBo .. acoommodation built during the war in Old and New Delhi 19,tJlI,7211 
Permanent &: semi-permanent aooommodation in Old &: New Delhi duriJig the 2,787 

war for married olerka drawing salary leslI than RI. 600 p.m. 
Permanent & Semi-permanent aooommodation for s,ingle olerks drawing salary I,OI4, 

leu thaD. Rs 1100 p.m. 
Temporary aooommodation for married o1erka drawing salary I.- than Re. 600 I. 

p.m. 
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Temporary acoommodation for lingle oltll'kl drawing Balary lell than RI. 600 22' 
p.m. 

Semi.permanent acoommodation for oftioer~ drawing salary above RI. 600 p.m. 13' 
(M.arried). 

Temporary Fal.mily Hutmenta . . . . . . . . . 24.3 
Temporary hutmenti', ho.tflll and single quarters for Commissioned Offiof'rs 2,14.9 

(RAF, A,!'my, eta.). 
Temporgry quarters for B. O. R8. . . . 4,1195 
Temporary 8ingle quarters for War Dartt. clerkl!. . 1,000 

SHORTAGE OF SUGAR 

Ill. THE HONOURABLE FjLT. RUP CHAND: Will Government stat,~ : 
(a) Whether any sugar has been exported from India to the Middle East or to 

Fa.r Eastern oountrios during the last two years; if so, the quantity so exported , 
(b) Whether it is a faot that there is a shortage of sugar in India at present 

leading to a reduotion in the rationed quota for civilians particularly in urban areas 1 
(c) The causes of shortage of sugar 1 
(Il) Whether any steps have been taken to import sugar from the Far East or 

• from elsewhere to tide over the shortage in this country ; and to inorease sugar 
poduotion in India in the future ; if so ; what are the details of such measures , 

(e) wh~her in view of the shortage and insuffioienoy of sugar supplies in India 
Government have oonsidered the advisability of stopping export of sugar from India 
altogether ! 

THB HONOURABLE SIR PHEROZE KHAREGAT :(a) A total quantity of 14,484 
tons in the sugar season 1944.45 was exported to Afghanistan, South East Persia 
&Od oertain Sheikhdoms on the Persian Gulf. In the season 194.';.46, 12,061 tons 
was exported to the same countries excluding Persia. No cxports were allowed to 
the Far Eastern Countries or other countries of the Middle East. 

(b} Yes. 
(c) 'rhe shortage of sugar is due to a fall in sllga.r proJllction in India and lack of 

imports from ap.tside, coupled with imcrcased demand for sugar not only 
frem ' urban areas but also from the ruralllreas where a sub"tantial dcmand has grows 
owing to increased purchasing power of tho people and t,o the Clutngt3 in t,heir habits 
due to the impact of war. 

(d) Yes; the Government of India have heen pre!;sing f(,r lill allocation of 
200,000 tons of sugar but the International Emergpncy FooJ Countil has liO far been 
unable to give any quot.a. Efforts t,o ;oecure some allocation for th!> rll'xt sugar season 
are continuing. 

(e) The export of limited quantities of sugar to the neighbouring eountrie fl 

mentioned above has been considerl'd necessary in the interest of good neighbourly 
relations. 

THE HONOURABLE MR. HOSSAIN· iMAM What positive steps has the 
Government taken to find out from the sugar.producing countries if they have got 
&Oy surplus sugar to dispose of 1 

. 'fIlE HONOURABLE SIR PHEROZE KHAREGAT: We cannot get the sug&!' 
from other countries directly. All the sugar is controlled by the InternationaJ 
Emergency Food Council and allotments are made by them; and we have been 
pressing them hard to make a suitable allotment to India. 

THE HONOURABLE MR. HOSSAIN IMAM: Is it not a fact that the United King· 
dom have got a contract to purchase all the sugar produced in the British ololonies 
in South America 1 . 

THlD HONOURABLE SIR PHEROZE KHAREGAT: I have no information 
on the point, but it may be perfectly true. 

TIIlI: HONOURABLE MR. HOSSAIN IMAM: How oa.n the United Kingdom 
make purohases outside the Food Council and the Government of India cannot' 
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TIna HOtrolJBABLII Sm PHEROZE KHAREGAT: I do not know wheher ~ 

the a.rt'&ggements which have been made by the United Kingdom with other Govern. 
ments are direct or effect is given to them through the International Emergency 
FQOd Council. J 

THE HONOUBABLlII R.u BAHADUB SRI NARAIN MARTHA: May I know who 
issue! lioencns for starting new sugar mills' Is it the Central Government or the 
Provincial Government ! 

THE HONOURABLE SIB PHEROZE KHAREGAT: I think it is a combination . 
of the two : that is, the actual licenoeLare issued by the Provinoial Government, 
but it is done in accordance with a plan which has been prupa.red by the Food Dapan. 
ment. 

THE HONOURABLE R.u BAHADUB SRI NARAIN MAHTHA : Kay I know if 
allY quotas of new sugar mills have been allotted to the Province of~ihar , 

THE HONOURABLE Sm PHEROZE KHAREGAT: Yes, Sir. I find that out 
of 20 new sugar units, one is to be 10l\t-d in Bihar. 

RECOMMENDATIONS OF 'l'HE AIRCRAFT MISSION 
112. THE HONOURABLE F/LT. RUP CHAND: Will Government state : 
(a) Whether the recomme~dations of the Aircraft Mission which visited India ' 

early this year have been accepted by Government in their entirety , .' 
(b) Whether any progress has been made in the production of airoraft in thie 

country, including' trainer airOi'aft ? 
(c) Whether Government have considered the advisability of reducing this 20 

~ target,. especially because the demand for more aircraft of different type for 
defence and for civilian needs is growing? 

THE HONOURABLE MR. M. W. M. YEATTS: (a) Apart from some points 
of detail, yes. 

(b), Hindustan Aircraft Limited factory at Bangalore has been selected for 
th'~ manufacturl' of aircraft. The Defence Department has already placed an 
order for 50 Percival Trainers. 20 of these will be assembled and 30 manufactured 
at Hindustan Aircraft Limited. 

(c) Every effort is being made to reduce the duration of the transitional stages 
leading up to the manufact,ure of aircraft in this country. • 

THE HONOURABLE MR. HOSSAIN IMAM: Is the Hindustan Aircraft Company 
owned by Government ? 

THE HONOURABLE MR. M. W. M. YEATTS: Two-thirds of the share capital 
is owned by the Government of India, one-third lJY the Government of Mysore. 

PROVISION OF SAFEGUARDS FOR BRITISH OFFICERS IN THE INDIAN ARMY 

113. THE HONOURABLE F/LT. RUP CHAND: Will Government stat.' : 
(a) Whether any "Safeguards" or special protection of interests are being 

provided to British officers of certain Brigades in the Indian Army under the new 
proposals for Indianisation ; 

(b) Whether it is a fact that Mr. Arthur Henderson, Under Secretary of Stat;., 
for India, answering a question by Col. Duncan in the House of Commons on Jano 
25, 1946, gave the assurance that "the queslion of providing special safeguards for 
British officers and others was receiving the sympathetic consideration of the British 
Government" and that the matter "was very much in their minds " 

THE HONOURABLE MR. C. H. BtiABHA (on behalf of thn Honourabl<) Sardar 
Bald!~v Singh), (a) 'llhere is no porposal for "safeguards" for British officers, but 
the question of compensation for those whose career may be interrupted is under 
consideration. 

(b) The question to which the Honourable Member refers presumably relates 
to the future of the Gurkha battalions in the Indian Army. This is at present under 
the consideration of Government. 
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114. To HONOUBABLlII RAJA YUVERAJ DUTTA SINGH: Is it a faot that 
the Governor of the N. W. F. Province ilS not!only the titular head of the Min.i~ and. 
the Go~rnment m that Provinoe, but also Agent to'the Governor General for the 
tribal territory. In view of the inoongruity of the two funotions, do Government 
propose to relieve him of his responsibility for the administration of the. tribal. areas 
or any oOJmeotion with it 1 . 

TBlII HO'NOUBABLlIIMB. A. V. PAl : It is a faot that the Governor of the North 
West Frontier Provinoe is the titular head of the Government, in that Provinoe and 
also the Agent to the Governor ·General for tho tribal areas. _ Futme arrange. 
ments will neoessarily depend on the deoisions of the Constituent Assembly. 

_ THlII HONOURABLlII Ma. HOSSAIN IMAM: May I ask what tho Honourable 
Kember moa.ns by "titular head .. ¥ Has he not got any powers under the oonsti· 
tution ! 

THE HONOURABLE MR. A. V. PAl: Titlllar means by virtue of title. 
T.B'E HONOURABLE MR. HOSSAIN IMAM: That is not the meaning of "titular'" 

It means he has no funotions. 
Tn HONOUIU.BLE MR. A. V. PAl: He hag funotions. 

VISIT OJ!' THlII HONOURABLE PANDIT JAWAHRAIU.L NEHRU TO THlII TRIBAL ARus 

lUi. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Will Go.Yml' 
ment make a statement relating to the alloged oomplioity of t.he Politioal Depart\. 
mont in the hostile demonstrations and inoidents whioh took plaoo in oonneotion 
with the reoont t,our of the Honourable Pandit Jawahar Lal Nehru, in the tribal 
areas of the N. W. Front.ier , 

THE HONOURABLE MR. A. V. PAl: It. iR evident t.hat tho rofurenoos to the 
Politioal Department are not accurate. Probably what if! m"ant is t.ha1, f.>omc officials 
of t.he Looal AdminiRtral ion bol h in tho Frontior Provinoe and tho tribal amas are 
oonoornod. It. is not poRsiblo to ml],ko I], statomont ponding tho rosult of an enquiry. 

THE HONOURABLE MR. V. V. KALlK.A~ : • Is tho matter undor inquiry now 1 
THE HONOURA.,BLE MR. A. V. PAl: YOA, Sir. 
THE HONOURABLE MR. HOSSAIN IMAM: Will tho Honoural>lo Member 

give tho a.mount of fine that ha.s boon impoRod on those tribes for tho inoidents ~ 
THE HONOURABLE MR. A. V. PAl: I must aRk for notioo , Sir. 
T!lE HONOURABLE MR. HOSSAIN IMAM: Did the Honourablo Memoor read 

the speeoh of the Viceroy yesterday ~ 

(No answer.) 
RIOTS IN NOAKHALI AND TIPPEBA DISTRIOTS IN BENGAL. 

116. THE HONOURABLE MR. SURPUT SINGH: Will Coyornmont slo.to : 
(a) Who!hol' thoy n.ro aWl],rQ of tho most disquioling ]'('po)'is of org~lizod hooIi-

ganirlm 1L!ld 111wl(l~811(ls::; )'(l1'\l11 ing ill [molon, loot., 1\1Jduol iOI\ of wnInOn, fOl'oihln COI1V'or· 
sion and killing of tho Hindus, man, woman and ohildren in the distriot of Naokhali 
in Bengal in the middle of Ooto ber last ~ 

(b) Whether tho inoidents reported are not similar to those perpetra.ted by 
the Bur8 in Sind , 

(c) If the a.nswer to (a) is in affirmative, whether in the intereIJt of peaoo,tran-
quillity and good government of the oountry at large they propo88lt., make a thorough 
m.vestigation m.to the &1fairB of the plaoe through their Moret aervioe department , 

(~) Whether they rule out tho idea that there must have been Bome pow6ifu1 
underground movement whioh had been working out all these blood-outdlins 
~~ionB and depredations , 
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Tp HO~BLE MR. A. E. PORTER: (a) Govumment haft II88Il report. 

of riots among other plaoes in. Noakhali and Tippera Distriots in Bengal. 
(b) I know of no evidence suggesting that the disturbanoes in the two provinoes 

were parts, of a ooordinated plan. _ • 
(e) and (d.) The riots in Noakhali and Tippera are exolusively the oo~oern. 

of the Provinoial Government. .' 
. THE HONOtTB.ABLE Ma. HOSSAIN IMAM: Are the Government in a position 

to give any figure of the o&Bua.lties in Noakha.li and Tippera t 
THE HONOtTB.ABLE MR. A. E. PORTER: No, Sir. 
THE HO:NbtTB.ABLE MR. HOSSAIN IMAM: Has the army ~t Noakha.li and 

Tipper&. made any inquiries , 
THE HONOURABLE MR. A. E. PORTER: I presume the question is cfueoted 

to the Honourable the Defenoe Membor. 
Tmu HO:NOtTB.ABLE MRs. RADHA BAI SUBBARAYAN: May I ask, Sir. 

whether the Government oould give some informa.tion as to the steps that have 
been taken to restore the abduoted women to their families ¥ 

THE HONOURABLE MR. A. E. PORTER: Sir, I have had no report on that. 
This is a matter whioh I have indioated is entirely the ooncern of the Provinoial' 
Government. 

'1'mI: HONOURABLE MR. S. K. ROY GHOWDHURY : Is tho Honourable Member" 
Iowan of the large number of oonvorsions and forood marriages in Noakha.li and' 
Tippera distriots ? 

THE HONOURABLE MR. A. E. PORTER: I have soon statements in tho pross 
to that effeot. 

THE HONOURABLE MR. HOSSAIN IMAM: Have t.hey been oorroborated 1 
'l'HE HONOURABLE MR. A. E. PORTER: Again, Sir, I have no offioial authentio 

figuros of oil her c!l,~ualtins or convorsions or o.hdilOt,ion~ or forood marriagus. 
THE HONOURABLE MR .. S K. ROY CHOWDHURY: Has it not boon corro· 

borahld by tho Ministor of Bengal, Mr. Shamsudin Ahmad 1 
THl1l HONOURABLE MR. A. E. PORTER: I havo reooivod 1'0 roport of that, Sir 

MINISTERS AND CONSULS SERVING ABROAD 

117. THE HONOURALE PANDIT H. N. KUNZRU: (a) How many Ministers 
a.nd Consuls, rospeetively, 8)'e sorving abroad undor tho External Affairs Dopartmont f 
What are tho oountries in whioh they aro serving and how many of them are ~dians , 

(b) What s{eps do Government propose to take to bring about a rapid inorea.se 
in the number of Indias .olding suoh posts 1 

THE HONOURABLE MR. A. V. PAJ: (a) A stat,n,mont of oonsular and diplomatio 
posts abroaJ st,o.flod l)y offioOl'!'! of tho Indinn PoJitiml Sorvioo and othorA Rorving 
undor 1ho External Affairs ])npl.rtmont is bid on th" 1ablo of tho HOURO. Th"ro :.ro, 
2 M.iniHu,rs, 2 Chargo~ <1' Aflitirm~, 3 COT\H\l!.:-U"rVl1':.I, 2 COUlI",,1I0I'S, 6 Diplpml.1ib 
Seoreta.riol'l, 11 Consuls and 8 Vioo-ConsulR. Out, of tIio~o, 2 Chargos, 1 CounsoIlor, 
3 Seorotaries, 5 Consuls and 3 Vice-Consuls tloTO Indians. One Secrot a.1'y'8 post, 
whioh is normally held by an Indian, is t~mporarily va.oant. 

(b) It has boon deoided that a. separate India.n Foreign Servioe should be esta.b. 
lished. All new represonta.tive posts a.broad are stded exolusively by India.ns. 
S~ 8Iwwing nvmber oj dtplomtUic and conBUlar POBtB in """ioIu counmu which are 6t.aJled 

bJI OJ/IG.6 oj the Indian J>oUticalSenMe and oIMr6 ~ng under EtmrfUJl ~atr6 D~. 

IncUcm J8mbauy ." the U. S. A.-
1. Oharp d' Aifairea, WuhiDgtoD. 
J. lI'frIn 8eoretfq • .. ~~ 



,IN OOUNOIL OF STATE 
India" lIm1JaMr1 ,,, 0"'_ 

I. Charge d'Affaires, Nanking. 
2. Firat Beoretary (vacant). 
S. Beoond Bel<retary. 
•. Indian Conl.ul, Shanghai 

1~·Ohi_ 

1. Indian Vioe.Consul, Saigon (Has not yet prooeeded to hia poPt). 

Siam-
1. Indian Consul, Bangkok (Has not yet prooeeded to his post). 

~,1aoMM-
1. H. M.'s Minister, Kabul. 
2. Counsellor, British Legation, Kabul. 
3. 8eoretary, British Legation . 
•. H. M.'s Consul, Jalalabad. 
15. H. M.'s Consul, Kandahar. 

Iron-
1. Additional Counsellor, British Embllo8sy, Tehran. 
2. Additional Consul for Indian Affairs at Tehran. 
3. H. M.'s Consul General for Khorasan . 
•. H. M.'s Consul, Zahidan. 
II. H. M. 's Vioe.Consul, Zabul and Zahidan. 
6. H. M. 's Vi06·COnsul, Meshed and Birjand . 
.,. H. M's Addl. Vice·Consul, Meshed. 
8. H. M.'a C',Qnaul for Kerman and Persian Baluchistan. 
9. H. M. 'a Conaul, Khorramahahr. 

11. H. M.'s Consul, Buahire. 
12. H. M.'s Vice·Consul, Bushire. 
13. H. M.'s Consul, Bundor Abbas. 

80tuli Arabia,-
1. Indian Vice-Consul, Jedda. 

Iraq-
I. Indian Vioe-Conaul, Bagdad. 

Ka.'/hgar-
1. H. M.'a Consul General at Kashgar. 
2. H. M.'- Vice Con/ul, Kashgar. 

French Establishment in Indio-
1. H. M's. Consul General, Pondiohorry. 

POf'tugttese P08se8sions in Indio-
1. H. M.'s Consul, Marmagao. 

Nepal-
I. H. M.'s Minister, Nepal. 
2. First Sooretary, British Legation, Nepal. 

[19m Nov. 1946 

PLANs FOR DEVELOPMENT OF THE NORTH-WEST FRoNTIER. 

118. 'I'm: HONOURABLE R.A.TA YUVERAJ DUTTA SINGH: (a) Is it a. fa.ot 
tha.t in 1944 a Planning Commissioner wa.s appointed for the N. W. Frontier Pro-
vin,oo a.nd tho tribaJ area.s for the prepara.tion a.nd development 1>f plans for the 
N. W. Frontier, oovering six settled Distriots of the Provinoo ;~'ld the a.djoining 
trbal area.s ¥ 

(b) Is it a faot that in April 1945 a pla.n wa.s printed for officia.l use, but it W808 
not published a.nd kept seoret 1 Will Government la.y a copy of it On the ta.ble or 
place it in. the library of the House ? 

THE HONOURABLE MR. A. V. PAl: (a) Yes, Sir. 
(b) It wa.s originally intended to publish this pl . .j,~, l'ld a.lthough it was later 

deoided not to do 80, most of the sohemas and ideas oontained in it ha.ve sinoe been 
~mbodied in the If Five Year Post-War Development Pla,n for the North-West 
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Frontier Provinoe and Tribal Areas " whioh was published at Peshawar in Ooto~r' 
of this year. A oopy of this doo~nt is being plaoed in the Library of the Houae. 

THE HONOUJU.BLlII MR. HOSSAIN IMAM: : How is it oompatible for the Front 
ier Government to plan for the rrogt"6ss of the tribal areas in the face of the. deolara. 
tion by the Vioeroy that triba areas are free oountries ¥ 

Tm: HONOUJU.BLE MR. A. V. PAl: At prell8l1t the Governor ~f N. W. F. P., 
as I have pointed out, is responsible for the tribal areas. 

TIlE HONOURABLE MR. HOSSAIN IMAM: Would I be oorreot in saying tha' 
the liberty of the tribaL areas is a myth 1 

(No answer.) 

AGREEMENT WITH THE U. S. A. ARISING OUT 011' LEND·L»ASE 

U9. THE HONOURABLE HILT. RUP CHAND: Will Government state 

(a) Whether it is a faot that an Indo-U.S. Lend-Lease agreement was oonoluded 
last summer by Mr. A. A. Waugh, eXl-Member of the Viceroy's Exeoutive Coun~ 
by way of adjustment of olaims arising out of the war with the Government of U.S.A. 
without consulting the Central Legisl~ture or Indian Publio opinion ; 

(b) Whether it is true that India. was about 200 crores on the plus side with 
regard to Indo-U. S. I..end-Loase, but 110 oont per cent agreement has been oonoluded 
without a.ny payment to India. for her favoura.ble ba.lanoo. 

THE HONOURABLE 8m CYRIL JONES: (a) It is I. faot that a Mi.ision headed 
by MI'. Waugh was deputed to, and did in faot, negotiate an agreement between 
the United St,ates of America and India in regard to the olaims of the two oountries 
ariRing out of I..end.lkase and Reciprooal Aid and the disposal of Hurplus Amerioan 
property in India. The intention of Government to send such 110 MiRsion was made 
known to {·he I..egifo\lature and to the public in the Budget Spoooh. 

(b) No. For .. n oxplan!~tion of the Hettlement and t,he faots on whioh it is 
based I would rofer the Honoura.blo Member to t.ho Pross Communique iRRued by 
Governmen~ on :URt MI •. v, H146. 

THE HONOURABLE MR. HO~SAIN IMAM: Will the Honoura.ble Member 
expllloin how India. could be pluR whon tho IIogreement, as W,l understood it, was that 
the.v wo:'O tn.~dng a.dV'don"16i from tho ~!'IorV'6 Blionk and m!loking transfer t,o the 
Re~rvo BlIonk for p:)s~'-llormiiti(16 tiXpe:1S0S ?, 

THE HO~()IJRABLE SIR CYRIL JONES: I am afraid I did not follow the ques-
tion. 

THE HONOURABT.E MR. HOSSAIN IMAM: May I oxplain ~ My question is 
that t,he &ovemment aocepts that tho~'e was 110 plus aooount in favour of India. with 
regard to U. S. A. We we"e given to undorstand during all these year!!, ospeoially 
during the last ROssion, that 8011 the IIorrangement.s for Amerioan advance expenses 
in" India ware privately put through the Reserve Bank and the Reserve Bank were 
given dollar 8xoha.nge or gold or anything they liked. Was it Government aoaount 
advance that was already made , 

THE HONOURABLE SIB CYRIL JONES: This agreement does not deal with 
the m"thod of fuunlin~ at all. It m'3rely delols with the qll83tion of debits and 
oredits on aO:lOunt of lnlftt-lend, rooipro, .. l aid and the taking over in bulk of the 
AmlJriolotl surpluses in this oountry. 

Ts:m IIH'JI1IU.BLE PA.NDIT H[R.D\Y N\TB: K(1~ZR.U: Will Govarnment 
pla'Je on hh'J tlioule So ~h~J6!B"llt or the m .in r'ltors involv·J:l in th'J disollssion of thi. 
qu'''~ion and the milon item~ th .. t Wd:-e t!lolcen into o:Jllsideration in d.eoiding whether 
th" U. S. o'"...,i an.,~hing to In-:lis. or D:>t , 
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• THE HONoUBABLB .Sm CYRIL JONES: The whole matter bas been very fully 
801Ui olearly explained in a long Press Communique issued on the 31st May, 1946 to 
whioh is attaohed the terms of the aotual agreement itsalf .. 
. THE HONotrsABLB MD.. HOSSAIN IMAM: Will the Honourable Member lay 
it on the tabltl of the House l 

THE HONO~BLE SIR CYRIL JONES: With your permission, Sir, and if 
the House so desires, I am perfeotly prepared to lay this Communique with its 
enolosure on the ta.ble of the House. 

THE HONOURABLE .MR. HOSSAIN IMAM: Thank you. 

CIRCULATION OF MEMORANDUM ON THE FOOD SITUATION 

120. THl!: HONOURABLE PANDlT HIRDAY NATH KUNZRU: (a) Will Govern·· 
ment ciroulate a.n.nually in February or March among the members of the Central 
Legislature a memorandum giving full information a.bout the food sit.u8otion, oover· 
ing such points as tho provincial poIioiofl regarding procurement and difltribution 
rationed are8os, the extent. to whoh ration cards aro rogularly used to purohase food 
~rain8 by the card-holders, enforoement of the reoomm('ndations of tht' Food Grains 
Polioy Committee, prioes of food grains and articles required by the oultivators and 
adequacy of tra.nsport 80rrangementa 1 

(6) Are they aware that such a request was made during the food debate in the 
Counoil of State in November, 1944! If so, why has it not been complied with 
so far , 

THE HONOl'R~BLE SIR PHEROZE KHAREGAT: (a) This is already being 
done. 

(6) Tho aUIIW(I" to tho fil'>lt, part is in tho a.ffirmative. The seoond part does not 
arisa in viow of m~' reply to (a). 

THE HONOlTRABLEPANDlT HIRDAY NATH KUNZRU: Doos the Honourabl& 
~mbor know tha.t I havo ropoatedJy told the Food Department that they have not 
yet compIiod with tho dema.nd I made in 1944 and that tho Memorandum which they 
supplied did not ~iv,' all th(., informntion that I had a.lIkod for 1 

THE H(iNOlTRABL1<; HIR PHEROZE KHAREGAT.: If t.he Honoura.ble Member 
will kindly hring lho OX30t na.ture of the information t.hat is reQuired to my notioo 
I "ill try a.nd ROO that tha.t informat.ion is also given. 

THE HONOURABLE PANDlT HIRDAY NATH KUNZRU: Are not the points 
that I ha\"o moni ionocl in m~' qnestion, Rpocific and COU'lreto onough 1 Wha.t eIRe docs 
the GovernmOl\t want.? 

THE HONOl'HAlILi, SIR PHEROZE KHAREGAT: All I can point out is tha.t a. 
Memorandum W:.1-1 cirCllllated to Honoura.ble Momoors oarly in this seslIion and if 
that doos not III.ppoll to givo the· exaot information that is required, I will be quito 
happy to mllkn good tho deficienoy. 

THE HONOPRABLE MR. G. S. MOTILAL: Will tho Honoumblo Member himsolf 
examino that. M(!momndnm and f«l(l whore it is dofioimlt flO as to supply tho informa.-
tion roquirod by thiN question ? 

THE HONOUUABLE !-iIR PHEROZE KHAREGAT: I 80m quite pnlpa.rod. to 
look into t.hat, Air, jf it, will lIatiRfy 1 he Honourable Member. 

THE HOliOURA1JLE I'ANDJT HIRDAY NATH KUNZRU: Doos t,he Honourable 
Member want me to point out which of tho points I haw menfioned in my question. ' 
have Dot been oowred by this Memorau,dum 1 Is the Food Department unab1e to 
and that out for itlll)lf ? 
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Tn HONOUlMBLE BIB PHEROZE KBAREGAT: As I ha.ve just said, I 
~ hould be perfeotly ha.ppy to do 80 myself if that will satisfy t.he HODOUl1ob1e Member-

, DEFICIENCY OF FOODGBAINs. 

121. TlllllHoNOUBABLEPAND1THIRDAYNATHKUNZRU~ (a) Will Cj.)Ovel1l 
ment state what is the total defioienoy in the oountry'in respect of rioe, wheat and~ 
other food grains respeotively t What is the amount of food grains whioh Govern· 
ment expeot to reoeive through the Combined Food Board and from other sources ~ 

(b) What were the quantities of food grains which the Food Depa.rtment pro. 
posed to send to the defioit areas and how muoh have they sent there ~ 

(e) Have diffioulties been experienced in some provinces in oonneotion with the 
transport of food by rail 1 If so, what steps have Govel'Jlment taken to remo,ve 

. them 1 

• THE HONOl1'R:A.BLE SIR PHEROZE KHAREGAT : (a) Tho ostimatod do-
fioienoy in respeot of foodgrains in tho oountry during 1946 was about 6 million tons. 
Against this defioienoy a demand for 4' 27 milliOl'. tons was plaood beforo tho Combined 
Food Board. Upto tho end of Ootobor we ha.vo reooivod only 1: 73 million tons offood· 
grain" and during Novembor and Dooembor wo tlxpoct. to roooivo lmothor '55 million 

"l':0m; making the total for tho yoar of 2'28 million tons. 

(b) In viow of tho feot that tho Combined Food Board and lator tho International 
I<~mergenoy Food Counoil havo boon giving to U8 only monthly progre.mmos of imports 
from abroad instoad of long torm advance prt>grammos on the basis of whioh we 
could plan supplieR offoctively over a long period, our allooations of quotas of -food· 
grains to deficit areas have had to be made for some time past on a monthly basis 

I depending on advices of shipping and expootod Mrivws receivod from the supplying 
.oountrios. Thoro was, thOIeforo, no dofini\o firm programmo for supply of part.ioula.r 
quan1iti( s of foodgrlloins to dofioit moas who havo had to bo informod from time to 
timo of tho supply position I'.nd whoso quotas havo had to bo altorod as tho supply 
positioIl variod. Tn I'.ddifion to lhe import!! roooivod up to tho ond of Ootobnr, 
amounting to about. I '7:l million tons, supplies from inteJ"DP.I Bouroos of ebout 1.068· 
mi.llion t.on!! hev" also bonn moo" to deficit, arollos in India from surplwi aroas in t.ho 
country. ThiH figllrfl of I '068 million tom inoludn~ '622 million tonH rioe, '291 million 
tons wheat, and '155 million tOllS of miIJt.tR. 

(c) Undor prellOnt. c.rrangomonts foodgra.in!! moving undur Govommont l~uspiooB 
I Urlvo t.ho highost priority on tho Rn.ilway!! !~ftor cod end opomtiona\ !!t-orOH. Normal. 
, ly, therofore, no diffioulty hl~s boen exporionood in connection wHh tho tranRport of 

roop' by raJ!. Cortain diffiouJtios wow, howevor, oxporionced during tho S. I. R. 
Itt,rike wheT' spooif!.l stops WOTO taken to soo tha.t foodgrain~ movomonts were oon· 
tinued. Diffioultios wow also apprehended in oonneotion with tho throat. of general' 
strike some months ago a.nd steps wore takon to moot tho situation which it was not 
nooesR&ry to put into force uItimc.toly as luakiIy tho throa.tened striko was a.ba.ndonod •. 
I may add that the Food DopBrtment maintai.n!! a Di.reotorato of movnmont Htaffed. 
by exporioncod railway officers whoso objoot it is t.o rommro a.ll movomont diffi. 
cultios roportod to thorn by tho ProvinOllH, il~ which task thny havo OOon Huccossful .. 

THE HONOURABLE PANDIT HRIDAY NATH KUNZRU: With r<'gard to part 
(0) of tho question, why has not the Honourable Member givon the figllfos with regard' 
.. tho dofio:onoy in rico, wh(-p,t r.nd other foodgrcins f!6p:·.l"1'.tely? I he.d p.sked for 
trus information. 

'-.1'./ THE HONOURABLE Sm PHEROZE KHAREGAT: The totp.l dofioienoy in 
foodgrains--

THBHOlfOURABLEPANDIT HIRDAY NATH KUNZRU: I havo not M1red 
{r the i.ota.l dofioiency. I have Mkod for tho dt:>fioionoy in ro~pcot of 1 ioc, whoat &Dd! 
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of her foodgra.ins re8pectively. I understand that that means that the figures for 
each of these three oategories should be given separa.tely. • 

THE HoNOURABLE Sm PHEROZE KHAREGAT: I am afraid that is not 
possible beoa.Use in various pla.ces rice and wheat and other foodgrains a.re inter- ! 
ohangeable and the only wa.y in whioh wo can taddo the matter iR to try and obtain" 
whatsoeveT we Clloll got. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I am not speaking 
of tho lCquil'6merts of tht· people or their customary diot. All that I have askod for 
is what is the total defioieI¥lY in rospect of rice, wheat a.nd other foodgrains. The 
igures of last year could be oompared with those ofthe previous year. Government 
o(Iould easily IIoIlswer that question. It has got nothing to do with the habits of the 
people. 

THE HONOURABLE SIR PHEROZE KHAREGAT : I shall try and seo if it oan 
be worked out along theRe Iinos, 

THE HONOURABLE MR. HOSSAIN IMAM: Will the Honourable Member 
state whothor maize from Argentino a.nd riOt! flom Indonesia woro a.lso allooated to us 
by the Combinod Food Board, and if DIiIt what was tho quantity that has been reoeived ' 
from those two indepondent souroos ? 

THE HONOURABLE SIR PHEROZE KHAREGAT: I am afraid, Si", I hav6 110t 
got tho informa.tion with me. I must aRk for 110tioo. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is it '" fact tha.t while 
the HOIlOurablo Momber Ra.id thl\t the tot:\l doficioncy in rospoct of foodgra.ins was"l 
a.bout 6 million tons tho Food Member in. hiR broadollost a few weeks ago stated that 
it amounted to 7 million toUR ? 

THE HONOURABLE SIR PHEROZE KHAREGAT: All these figuros are morely 
rough ostima.wR and no one knows tho oxa'Jt figuro. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Who ga.vo the figure 
of 6 million tons to t.ho Honol1mbie Melaber aT\'d who gavo tho figure of 7 millions 
to tho Food Momber ? 

THE HONOURABLE SrR PHEROZE KHAREGAT: I a.m afraid I ha.ve no 
information. 

THE HONOURABr,E PAN'DIT HIRDAY NATH KUNZRU: Doos the Honourable 
Member reloliso that this suggests t,hl\t the Food Departmont should at least 800 that 
the statements made on it!! behalf in public, no ma.ttor who makos thorn, are the 
.same 1 

THE HONOURABLE SIR PHEROZE KHAREGAT: I ,dll.ll bring the matter to 
the notice of the Food Dopa.rtmont. '-

THE HONOURABLE MR. HOSSAIN IMAM: May I know whe',her the gross . 
estimate of your dofioienoy which you prepared WdoS on tho basis of t.he rationing 
that you have in,troduood or on tho normal diet ~ 

THE HONOURABLE SIR PHEROZE KHAREGAT: I presume that was on tho 
basis of the normal consumption under pre-war oonditions. 

THE HONOURABLE MR. HOSSAIN IMAM: And what, will be the reduotion 
from that on aooount of ration,ing ? 

THE HONOURABLE SIR PHEROZE KHAREGAT: I am afraid I have 110 in-
formation on that point. 

THE HONOURABLE I,JANDIT HIRDAY NATH KUNZRU: With r(Iga.rd to part r 

'(c) of the qumltion, is tho Honourable Member a.wal'e that somo months ago diffioulty 
was experienrxtd in the transportation of food by rail in tho Madras towns 1 

'THE HONOURABLE SIR PHEROZE KHAREGAT: If tho reference is to tho 
period during tho s' rike on tho South Indian Ra.ilwa.y, that is a faot. There was some 
diflioulty at that t.ime. 



QUBSTIONS AND ANSWDS 11$ 
TXE HONOUBABLB PANDIT HIRDAY NATH KUNZRU: I MIl referring- to th 

month of June ~ whioh I do not think there was any strike. 
T:a:B HONOURABLE SIB PHEROZE KHAREGAT: I have no i~formatioJJ on 

;,~the point as to what those diffioulties were. 

THE HONOUBAJllE PAND1T HIRDAY NA'IH KUNZRU: T1:oro \\"8re many 
dfticultio.s, but in particular thoy rolated to tho despatoh of food to t1:o Anantapur 

. and Eel1ary distriots. 

THB HONOURABLB SIR PHEROZE KHAREGAT I sha11 have the matter 
looked int,o. . 

INDIAN CIVIL SBIRVIVE AND INDJ,AN POLICE 

122. THII HONOUBABLB PANDIT HIRDAY NATH KUNZRU: (aj What is the-
polioy of Government with regard to the oontinuance of and recruitment to the 
I. C. S. and I. P. 1 Is it proposed to abolish these services or only to transfer oontrol 

• over them to the Central Govemment ! 

t 

(b) In either oase hoW' do Government propose to deal with the existing members 
of these services 1 

THE HOliiOUBA:BLE MR. A. E. PORTER: With legards to part (a) of tho ques& 
tion I would lefor the Honow"ab10 Membor tot he I eply gi-r-en by mo to the Honourable 

.. Ra.ja Yuveraj Dutta Singh's qt.ostitn No. 44 on n.o 12fh instant. 
..-:&G F -

(b) Tho Eecreta.ry of Stato has not yet fOlmulated proposals for tho winding uf" 
of the Indian Civil E'ervioo and tho Indian Police, In pursuance of the oonolusions 
loachod at the PWDllors' Confmence IOcontly cOllvonld by tho Honourablo tho Homo 
M(mbor, tho E'ocloiruy of State has boon 10qU( stod to expedite his proposals in this 
rospoot, to tOlminato forthwith his conneotion with those Servioos and to fix a very 
early date for this pUlpm:o, His reply is sti1l awaited, The quostion of ro-omploying 
offioors now in thoso EOIVicos will arise only afier tho soheme of now conditions for ' 
tho servioos is frMlled. 

TEE HO!'OUBAlJI.E ~IR (OI}.AIA~W.AMJ A1Y,Al\C.AR : AlO G~~·~t 
ta.king stopldo fOJ mulat(· tLoir planA for tlo olga.nifation of thew £Olvi(lOS to tako tho 
IJlaco of tho I. C, S. in tho futUIo 1 Hav(' thoy dono so 1 .... _.-',.-.._._----

TBE HOliiOURA:BLE MR, A, E, PORTER: Yos, Sir,. . 

TBE HONOUllAIILE MR, G, S, MOTILAL: Wht aL(JUt PIOyjll(;OS whi<;h IIlJ,\'o 
elootod to remain outside 1 

TBE HONOURAIILE MR, A, E, PORTER: Tho Provinoos of Sind, tho Punjab 
and Eongal at pHlsont havo said that, although thoy would agloo to oommon stand-
alds of qualiticalion and (lommon training, thoy would plOf£'1' to }uwo thoir own pro-
vinoh .. : SOlvioo inRtollod of an all.India HtJvioo ; and in regard to thn pOliC<l oJI tho Pro-
vjnces 11010 agH:cd that they would liko to ha.vo thoir own poli()o sorvices, but thoy will 
Lo rooruitod on common standards .OIY much in tho Bamo way I\K tho Indian Polioo i~ 

a.t present. 

ASSO(JIATEIl PRESS (H' INDIA 

123. TBE HONOl1RA:BLE MR. G. S, MOTILAL: Will Government state what 
aid i" given to the AB80ciated PrU8 of India by Government 1 For what purpose 
it is given 1 To what other Press Agencies aid is given, if any 1 

\ THE HOliiOURA:BLB MR. A, E: PORTER: I prosumo tho HonoID'ablo Mombor 

\ 

desiros to know whother ~y subsidy is being given to the Assooia.ted Press of Indio. 
and to other News Agenoies. If so, the raply is in the nega.tive, 

The seoond part of the question doos not arise. 
To HONOURABLE MB. G, S, MOTILAL: Any aid given in any other shape t 

. " 
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THE HONOURABLE MR. A. E. PORTER: . Government subsorib6 to the servioe",' • 
thai -all theae agenoies give to the pubUo. 

Tm!: HONOURABLE MR. G. S. MOTILAL : 
ot subscription 1 

THE HO'NPU'RABLE MR. A. E. PORTER: 
.• genoies. 

What do the Government pay by-way 
r\ 

Government BubBoribe to aeven Buoh 

THE HONOURABLE MR. G. H. MOTILAL: What do thoy pay t.o this partioular 
a.gency'l 

THE HONOu:&\.BLE MR .• \.. E. PORTER: They p,~id to this partioular agenoy 
in 1945·46 Rs. 7,680 and t.hey paid to Rellwrs and the ASRooiawd Pross of India. 

. combined ~rvioe RR. 61,27!l. 

THE HONOURABI.E MR. HOSSAIN IMAM: What. do thoy pay to thll other news 
agenoi: s? - .• 

THE HONOUR.ABLE THE PRESIDEN'.I': Order, order. '.I'he time for asking 
qUlistions is over. 

THE HONOURABI.E MR. M. THIRUMALA ROW : I think we may be allowed to 
fuliRh this question. . 

THE HONOl1R.A.BLE MR. G. S. MOTILAL: May I ask, with your permiStUOll, 
Sir, whother this stat-ollllnt will bo plaood on tho table of tho House 1 ,., 

THE HONOURABLE MR. A. E. PORTER: Sir, I have no objeotion whatsoever 
jf you so desire, I\nd if t.he House 80 desires, to plaoe this statement on the tablll. 

THE HONOURABLE MR. HOHSAIN IMAM: Is it 0. faot that additional faoility 
is given to tho Assooi:.tod PrPRR by way of t('leprinters whioh have beon hand"d over 
to it by the Posts and Telegraphs Depa.rtment-which is not given to any other 
agency-and at a very oheap rate ? 

THE HONOURABLE MR. A. E. PORTER: Sir, bofore the quest-ions come to a.n 
end I would like to ensuro that I have not misled tho Houso by a ca.reless statement. 
In a supplemontary quostion to quostion No. 97, my Honourahle friond Mr. MotiIaI 
refcITcd to seotion 102 and asked whether it was /lo fact that tho Gov()rnmont of India 
could issue a decla.ration of emergenoy. I 80m t.old that I Rl\id in answor "Yes ", 
which, I am '.l.fraid, waR a slip of the t.ongue. As tho Houso knows perfect.ly well, 
the deolaration of emergenoy is ml\do not by t.he Government. of India but by the 
Governor (':oenel'al in his diRoret.ion and if in faot I did say what I am alleged to have 
said I should not-liko this opport,llnit,y to go by wi·l.hout removing any misundorstand. 
ing whioh mOo~' hOovll boon oa\lROd in the minds of Honourahle Members b.\, my oareless -
statement. 

BILLS PASSED BY THE LEGISLATIVE A.."lESMBLY LAID ON THE TABLE 
SECRETARY OF THE COUNCIL: Sir, in pursuanoo of rule 25 of the Indian 

Logislat.ivo R1Il08,11ay on the t.a.ble oopios of t,he following Bills whioh wore pasaod by 
the Legisl/lotivlI ARAOmbly at. it.s mooting hold on the 18th November, 1946, namely :_ 

A Bill fUJ'ther to amend the Indill.n Ttla Control Aot" 1038. 

A Rill to amend tho RogiRtration of Transforrod Compallios Ordin&noo, 1942. 

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE 
TABLE. ~ 

THE HONOURABLE SIR PHEROZE KHAREGAT: (Agrio\llture Seoretary) = 
Sir, I lay on tho table the information promisod in reply to question8 Nos. 280 and 281 
.aeked by the Honourable Raja Char&njit Singh on tho 11th April, 1946. 



STA'l'BMBNT&, BTO., LAID ON THB TABLE 

DBTBBlOBATION OJ' ATTA. 

A statement is plaoed on the table of the House. The statement is based on information 
famished by the Provinoial Governmentll. ., 

8faIem.,., MouMag eM ~ 01 flour lind aUG '" eM 0UI0d.g 01 tIM Pf'ovi.ncial ~nt r8-
porI«l to haN become tUtenorat«l a7ld u"""lor hu_n _pHon in 1944 CJfId 1946. 

(In tons.) 

1944 1945 

Name of Provinoe. 
Flour. Atta. Flour. Atta. 

1. Madras Ni./.. 36 Ni./.. 1 
2. Oriaaa . Ni./.. Ni./.. Nil. 12 
I. C. P. 4; Berar 5 Ni./.. 0·5 Ni./.. 
4. Sind • (Wheat 2224) (Wheat 24.) 
II . .AIIBam ·074 63·6 1·4r 88·0 e. Bombay Nil. Nil. 6·8 Nil. 
7. U.P. Nil. 6·S Nil. 38·7 
8. Bengal 7598·2 7880·5 

(Wheat products) (Wheat products) 
9. Delhi 53 116·9 Njl. Nil. 

DlCTlCRIOlU.TION or RIOE. 

A statement is placed on the table of the HOUBe. The 8tatement is baaed on information 
furniBhed by the Provincial Governments. 

Blmement .howing the quantity oj rice in the cwtody 0/ tlWl Prwincial Government. t/~ (Jot ~ 
_ orated MId becamIo ""fit .for human conBUmption in 1944 a7ld 1946. 

, 
Name of Provinoe. 

1. Madras. 
2. Bihar . 
3. C. P. &; Berar 
4.. Sind . 
II. AIIIIIml . 
II. Bombay 
7. U.P .. 
8. Bengal. 

(In tons.) 

1944 

Rice. 

Nil. 
18 
76 
275 
911·6 
26·1 
2·7 

518 
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19411 

Rioe. 

90 
1012 

2·11 
NiL 

207·7 
7,1 
!I·lI 

37011·8 

To HONOUJWILE Sm CYRIL JONES (Finanoo Secretary): Sir, I lay on the 
ta.ble the following notifioatioDs issued by the Government of India in. the Finan. 
Department (CentreJ Revenues) under 8Ootion 37 of the CentreJ Exoise and Salt Aot, 
1944: :-

i(I) No.3 Camp (CentreJ Exoises), dated the 9th Fepruary, 1946 ; 
·(2) No.3 Camp (CentreJ Exoises), dated the 6th April, 1946 ; 
(3) No.6 Camp (CentreJ Exoiaea). datAJd the 20th July, 1946 ; 
(') No.1 Camp (Salt), dated the 2nd February, IH6 ; 

• 
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(6) No.2 camp (Salt), dated the 9th February, 194-6 
(6) No.1 (Salt), dated the 9th Maroh, 1946 ; 
(7) . No.2 (fWt), dated the 30th Maroh, 1946 ; 
(8) Np. :l (Salt), dated the 1st April, 1946 ; 
(9) No.4 (Salt), dated the 20th April, 1946 ; 

(10) No.6 (Salt), dated the 14th September, 1946 ; 
(11) No.6 (Salt), dated the 14th September, 1946 ; 
(12) No.7 (Salt), dated the 14th September, 1946 ; 
(13) No.8 (Salt), dated the 14th September, 1946 ; 
(14) No.9 (Salt), dated the 19th Ootober, 1946. 

NOTIFICATION 

CBNTBAL EXOI8BS 

runs Nov. 194& 

No. lJ.--Oamp, d.ated ,he 911a Febrr.u:wy, 1946 -In exercise of the powem oonferred by leotion 
37 of the Central Ezoieee and Salt Act, 1944 (I of 1944), the Central Government is pleased to. 
ldreot that the following further amendment shall be made in the Central Exoise Rules, 11144,. 
namely:-
In the Table lIet forth under Bub-rule (2) of rule 176 of the 8aid Rules for item (,U) in the second 
oolumn against the entry (f) in the first oolumn the following entries shall be substitute d 
DalDeIy:- . 

.. (Mi) more than one hundred but not more than five hundred standard maundB Two 
(;tI) one hundred stundard muunds or lesR .... Eight 

annaR ". 

NOTIFICATION 

SA.LT 

No. 1-0amp, dated the 2nd FebNUJry, 1946.-In exercise of the powers conferred by section 
87 of the Central Excises and Salt Act, 1944 (I of 1944), the Central Government is pleaaed to 
direct that the following further lloIIlendment ahall be made in the North Orissa Salt (Village 
Manufacture and Storage) RuleR, 1943. numely:-

In Bub-rule (1) ofrulc 10 of the said Rules, for the word" contrl\Ctor' the words" Govern. 
ment if Orissa" IIha11 he sllb~titl1trd. 

NOTIFICATION 

tsAL'l' 

No. 2-0amp, dated the 9th FelJrUary, 1946 --In exercise of he powerH conferred by clause 
XVII of sub-section (2) of section 37 of tho Contral Excifle and Salt Aet, 1944 (I of 1944), and in 
lupersession of the notification of the Governmont of India ill the Finunce Department (Central 
Revenues) No. 27·Salt, dated the lilt October, 1927, the Central Government i .. pleaaed to renrita 
the duty imposed wlder sub-sectioll (i) of Hl'ction 3 of the said Act, on salt mUl1ufilctured in or 
imported by ~Ila or land into the Province of Born bay, when such salt is used within tI,£, said Pro-
vince or with the special approval of the Celltral Government in any other place, for any industriel 
purpose other than thll preparation of refined salt or 1\8 an ingredient or preservative in any 
artiole of food or drink Bubject to the following nlles :-

1. Any person intending to use salt in an indURtrill1 process (hereinafter referred to as the 
manufacturer) and wishing to be admitted to the concession shall makt' an application to the 
Colleetor of Central Excise, Bombny, stating the process of manufllcture in which he intends to 
1118 the BaIt and the approximate quantity of salt required in the year. If he wishes the concession 
to eztend to more than one factory or works, 0. separate application must be madc for each BUch 
factory or works, even if they are situated in the same premisee. . 

2. Any person having hie factory or works in an Indian State adjoining the territorial jurisdio 
tion of the Collector and intending to use salt manufactured in or imported by Ilea or! and i%!to the-
Provinoe of Bombay shall submit his application to the Collector through the Political OfBeer 
of the State concerned and all such applications shall be referred by the Collector of the. 
Central Government for aanction. 

3. The Central Government or the Collector while lanctioning an application may, if liE.,..· 
I..,., fix the maximum quantity of salt upto which refund of duty may be allowed in a year. 
Tbe aanctioning authority may fix di1ferent maximum limits for different factories or worb nm. 
b:r .. manufacturer. Thf! limit 80 fixed may be varied from time to time by the I18notioning .. u .... 
1IIrit:r. 
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4. If the applioation is sanotioned, the manufaoturer shall forthwith e:a:ecute and lodge witJl 

the Chief Aooounts Oftlcer, Central Excise Collectorate, Bombay, an agreement in Form B app~r.d­
ed to these rules. Be shall also pay to the aforesaid Collector a supervisiOll fee of Rs. 100 to 
oover the OOBt of iDBp60tion and any other departmental expeIllleB involved., Provided that if 
the oon_ion is Jr,anted after six months of a financial year have expired, the supervision fEe 
payable for the Bald year shall be RI. 50 and that if the full annual fee of B.s. 100 hBB been paid 
and a conceeaion is aurrendered before the expiry of six months of a financial year or in the Clll>e 
of" new grantee, within six months of the grant, Rs. 50 shall be refunded. 

5. The rebate of duty will be allowed on salt used on and from the date of payment of the 
.uperviBion fee into the TreIlllUl'Y or from the date of execution of the agreement whichever is 
later. 

, 6. After the execution of the agreement, the manufacturer shall in the first instance provj~. 
himself with duty laid salt either from (1) a Govemment ealt.store, or agency depots in Gujarat 
or.(2) a licensee 0 a private salt·works or (3) a firm of IoAlt dealen approv£d by the Collector 
of Central EXl'ise, Bombay. At the cloFe of each quarter the manufacturer shall submit an appli-
oation for the refund of duty on the sslt used, supported by the receipt in Form C of the firm of 
approved salt dealen 01' the agenoy depot from which salt has been purch86ed or by the lIalt 
rer.£Oval permit in Form D in the CBBe of salt obtaincd flom a licenbee of a private salt-works 
or by the certifioate in Form E in the case ohalt obtained from a Government Salt-store. Form. 
a. C ", .. D .. and .. E .. are appended to these rules 

'1 No refund of duty sha 11 be sllowed unless an applioation for such refund reaches the officer 
of the Central Excise Collectorate appointed in accordanoe with rule 10 below, within three-
months of the oiolle ofth.e relevant quarter. • 

8. For the purpose of these rules, duty on salt purchased in the market shall be deemed to. 
have been paid at the rate in foroe on the date of purob88e. 

9. (1) The applioation for the refund of duty shall contain the following partioularB:-
(i) The balanoe of salt in store at the beginning of the quarter. 
(") The quantity of salt purchased during the quarter. 
(ili) The quantity of salt used during the quarter, and the quantity on which a refund 

duty is applied for; 
(ill) The balanoe ofaalt in hand at the close olthe quarter; 
(II) The quantity, weight and such other details of products manufaotured during the-

'Juarter BB may be required by the Assistant Colleotor of Central Excise of the sub-division here-
mafter referred to as the Assistant Collector. 

(ui) A declaration stating the product manufactured and the name and situation of the 
faotory or works, and that the salt on which a refund is applied for has been Wied bona fid., by tt .• 
applicant in the proceB8 of manufacture of such product at such factory or works. 

(2) The particulars entered in accordanoe with olauses (i), (ii), (iii) and (ill) oi Bub-rull! (i) 
Bhall distinguish between salt on which duty has bcen paid, or is deemed under rule 8 to have been 
paid, at different rates. 

10. The application fot"the refund of duty shall be sent to the officer of the Central Excite 
Collectorate appointed in thiH be}mlf who shull after verifying the figures forward it to the afore-
said Assistant Collector for diMpo'ml. 

II. The manufacturer shall provide and Het apart, for the storoge of the salt purohased fol' 
USB in the factory, a store-room whit·h shall be to the satisfaction of the Assistant Collector, s(>-
ourely constructed and fitted with II. litrong door "apsble of being locked. Salt manufactured 
in the Province Imd salt imported shull ho .. torcd Hopurutely in the store-room, 811 also shall ~nlt 
on whioh duty hIlS boen paid or is under rule tI deemed to have been paid at different rates. 

12. Each consigrunent of salt procurod undel' thiN conceBSion shall be stored separately in 
the store-room and di~tinctively marked. Ilond tho applicant shall not UHe any goods from any such 
oonsigrunent until all tIre ealt previously procured has been expended and entered as expended 
in his accounts. 

13 (I). The store·room shall not be opel1ed except betwoen the hourI! of sunrise and 8U1llif't 
and theu only for one of the following purposes Dlunely:-

(a) for the receipt of salt into the store, 
(b) for the preparation by grinding or for the issue of salt required for purpOlle8 connect.ed 

with manufl¥lture, 
(e) to allow the stock of salt to be checked by weighment or otherwise by officel'H of the C,·,.. 

tral Excise Colleetorate. 
(2) The store·room shall not be opened exoept by or in the presence of the Manager of the 

factory or the store.keeper of the factory; thll I"t~r sh"n retain the key of the store·room in 
his own p08..'18 .... ion provided that when the "tore.keopcr iH away from th" promiseH of the factory 
or works, he shall leave the key with the Mnnager 
- (3) The key of the store-room 8h,,11 be availllbill "t the premises of the factory to facilitate 

inspection of the lltore-room by the oftlcer of the Central Excise Collectorate, Bombay, not below 
the rank of Range Oftloer, at any time between the hours of 8unr.v.e and sunset, failing whiml the' 
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mal:al1&oturer3 shall be liable to a fine not ezoeeding rllpellS one hundred for each GOCaaiOD the 
'lin'peoting oIBaer hall to retllfn without being able to ilUpeot the store· room. 

u.. All ,pent.lye or other u,eleu refu~ oontaining ~alt shall be eft'eatually driroyed on 0 r 
:Mar the premi,el iI. suoh ml!laer a, the Colleotor at Central Jb:ciJe, Bombay, may direct. 

15. The faotory or works may be entered and e:ami!led at any time by any oIBcier of the 
;BoD1b~y 03!llira.l Exaiie Colleotorate not below the rank of a lhnge OIBaer authorised by the 
.A",i~tant Colleotor, or by aay oIB3er of the Ce!ltral Exoiie Oollaotorate of a province other thaD 
Bomb'!.y who m \y be 8.~psaial1y empowered in this beha.lf by the Central Board of Revenue or by 
.an ollloer of the Baroda St"te empowered in this behalf by the D.lrbar in respeot of factories or 
''Work~ situated within that Btates, and due faoilitie.~ for examining the manufa.oturers salt reo 
gister 88 well 88 for checking the stock of salt reoeived, expended and in hand, shall be dorded 
by the Manager and all servants of the manufacturer. Bait Bhall be stored in the bags in which 

,it i~ received from the salt·works or depot lAnd the bags shall bo arranged in tiers BO 88 to far.ilitate 
·oheoking and weighment. . 

16. The register referred to in rule 15 shall be written up daily and Bigned by the Manager 
or Store.keeper and shall be in Form A hereto annexed. Bepllrate register shall be maintained 

.for ';.Ilt mlnufa.ctured in the Province of BombllY and for imported salt. 
17. The Manager of the fa.ctory shall furnish the A~iistant Colleotor through the olBcer of th e 

-Central Excise Colleotorate appointed by him for the purpose with a monthly Btatement to be 
poJted by the lOth of each following month, showing Jihe opening balance of Balt at the beginning 
. of the month, the quantity purchased during the month, the quantity expended during the month, 
'the balanoe at the clo!le of the month and the weight or quantity or other partiouIars required 

t. by the Assistant Colleotor of the production durinp; the month of the article for whioh the salt 
. was used. The manufacturer's book ehowing the weight or quantity of the article dealt with and 
"of the produot ma.nufaotured shall be open at any time to the inspection of any olBcer of the 
. Central E~cisEi Colleotorate not below the rank of IA Range OIBeer. 

18. (i) On any 'breach of these rules by the manufacturer, or there being reason to believe 
·~t tbe oonoewou of rebate of duty on the salt uied by tho soid monufacturer is being other 

WJ8e abused, the Collector shall be competent to impose a preventive establishment at the ('ost 
and expense of the manufacturer, or to cancel or withdraw the concession granted under th_ 
rules, and to forfeit the amount of inspection fee deposited for the year, and the manufacturer 
shall on demand refund all tiuty, tho I'Cluission of which shall have been wrongfully claim,ed Dnd 
sanctioned. 

Provided that in the case of persons to whom the cone6!l8ion has been granted by t.he Centra I 
. Government under rule 2 of these rules, the Collector shall obtain the Central Government's 
previoull approval before taking any action under thill clause. 

(is) The manufacturer shall also be responsible for any loss or damage that may be oee8aionod 
by the breach of rules referred to in clauHe (i) above. 

19. Any person who may be disHatisfied with an ordor passed by the Assistant Collador 
under these rules may appeal to the Colloctor of Central Excise, Bombay, and any person who 
may be dissatisfied with an order paased by the Collector of Central ExpiRe. Bombay, under theBe 
rules may appeal to the Cent.ral Board of Revenue. 

FORM" A "-i'lALT REGISTEB 

(Sre rule 16.) 

RegiKt(·1' of silit PUI'('iIl1.HPd, ('xp"nd .. ·,1 Illal ill ~t.oJ'O t.ogot/J<'l' with tho weight. or quantity of 
product. rrllmuf .. ctured. 

QlIllntit~' QlUlIltity Quantity 
Opouinl,( of salt Tutttl of AaJ.t. Clukillg or weight Manager's Re· 

DI\t" halll.Jw,' recl'jvcd quuntity lIHed and balance of productl< lIignat}lre IIlIns 
of ""It into StOl'" ofHalt llxpcnd .. d of Silit. manufa,,· 

ill hand tured 

3 ;"l 6 7 8 9 

}4'ORM "B" 

Agreement-(Rule 4) 

AN AGREEMENT made the day of 
IJETWEEN carrying on the trade or busin_ 

·of at UDder 
the name and style of (hereinafter referred to 88 "the _mae-
,tarer .. which expression shall unless excluded by or repugnant to the context include bis .... 
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-eJt8Cutors, administrator and 888igns) of the one part and the Governor-General in Councij (here-
inafter referred to as .. the Governor-General" which expression shall lIDless excluded by or repu-
gnant to the context include his successors in office and 888igns) of the other part-

WHEREASthe manufacturer hl10B applied to the Governor-General ~or remission of the duty 
on SHIt used in the manufacture of AND 
WHEREAS the Governor-General hl10B agreed to grant the said application in OOIl.81deration of the 
manufacturer executing these presents and performing and observing the conditions hereinafter 
mentioned NOW IT IS HEREBY AGREED BY AND BETWEEN THE PARTmS HERETO 
AS FOLLOWS :-

(I) The manuflloll.!'urer shall be bound by and observe the rules for the time being in force for 
the remiBSion of duty on BaIt ~sued for industrial purposes. 

(2) The salt in respect of which a refund is claimed shall bonG;fIAk have been used for th .. 
purposes of , . in the manufactwrer's faotory at 

and shall not at any time be used for alV other purpose. 
(3) The manufacturer shall pay the sum of one hundred rupees (Rs. 100) on ht April everY 

year to the Central Excise Collectorate, Bombay, to cover the oosts of inspection and otherl 
departmental expenses at such time and place and in suoh manner as the Collector of Centra 
Excise, Bombay, may prescribe in this behalf. 

Provided that if the manufacturer bo admitted to a conoeBSion both in regard to imported 
salt and also in regard to manufactured salt, not more than a single such fee of Re. 100 sball 
be payable for each factory at work. 

Provided that if the conoession is granted after six months of a finanoial year have expB'ed, 
the supervision fee payable for the said year shall be Rs. 50 (Fifty only) and that if the fI1ll annUA 1 
f~ of Rs. 100 (one hundred only) has been paid and the conce88ion is surrendered before the es-
pay of six months of a financial year or, in the case of new grantee within six months of the grant 
Ba. 50 (fifty only) shall be refuncded. 

(4) If in the opinion of the Governor.General any default in the performanoe of or breach 
of the conditions herein contained and on the part of the manufacturer to be performed an.d 
observed hl10B ooourred the Governor·General may require BB a condition of the oontinuanoe ofthlH 
agreement that the manufacturer shall in addition to the moneys payable undar clause 3 pay suoh 
~her sum 88 may be fixed by the Governor.General for the maintenanoe of a preventi~e elltab-
liahment at the aforesaid factory and that the manufacturer shall refund any duty rermtted for 
any quarter in which suoh breach or default shall have occurred or oontinued. 

(5) On the determination of this agrcement under the provi~ions of clause 4 the manufac-
turer shall not be entitled to any refund for the quarter in which Huch determination shall have 
ocourred, and shall be bound to refund any duty remitted for any qua.rter in w~ich 
aD)" brdach or default as aforesaid shall have occurred or continued and Hhan be responSible 
for any 10SB or damage incurred by rea.~on of any breach or default aR afore·sa.id. 

,Th9 manufaoturer performing amd observing the conditions of this o.greement, ~~ be 
entItled to a refund of. salt duty to the extent u.nd in the manner and on the oondltlons 
prescribed in the aforesaid rules for Ruch period as the Governor·General .. shall choose to 
continue this conce~Bion. 

IN \VITNESS WHEREOF the Raid IIlILIlUfll,ctul'el' hll,th hereunto Hct his hand and 
Collector of Centl'lLl ExciHe, Bombay, hath by order of the Honour-

able the Govcrnor-GellOl'1l1 ill Couneil Sl.t, his hand and tho H{'"I of his oftice theday I\nd yo.t. 
first abovn written. 

Signed by 

in t,ile prtlsl'nce 0 r 

l. 

2. 

8iwwd, Heall.d !Llld 
(1 .. 1; Vl'rN) by 

Collector of Central Exeitte, Bomhuy, for aud 
on behalf of the Governor-General ill Ceuneil 
in the presence of 

1. 

2. 
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'ora o/"'pe in CCiBe 0/ ,ole 1I"rchoBtd fro", a firm oj opproved deoler, or O(lenctl cf'f1O" 

(Rule 6) 

:s-i.ved from the sum of Rs. in payment for 
ma1lDcis of full duty paid salt purch8l£ed for UBe in his/thf'ir fRctory at 

Date Signature 'of Approved Dealer/Agent ................................. Depot. 

Io'ORM "D" 

'orm oj permit in OUt oj BOlt obtainedJrom private ,alt.work", 

(Rule 6) 

lIr.fJI.-. conces8ionarie(B) is/are permitted to 
remOYe ..................... '" ... mauncis of salt from salt·works for use in his/their factory at 

Date Divisional Offioer. 

FORM "E' 

'orm oj certificate' if! retfpf(~t oj salt obtall1rd from Gonrll",r."t Halt· Hlvn". 

(Rule 6.) 

i Certified that wagon(s) 
I cleared on 

( .......................................... maunds) of salt hus/have been 

placed by Mr./lriessrs. 
treuury~ 

Date 

againAt inrl"ut No. ,dated 
conces8ionarie(s) at the 

O~cel' in chur~e of the ~a1t·stor(·. 

NOTIFICATION 

SALT 

No.2, doeed the 30eh March, 1946.-In exercis(· of the powers conferred by olause (Q:oli) of 
~b.seotion (2) of section 37 of the Central Excises, and Salt Act, 1944 (I of 1944), tho Central 

overnment il!' pleased to remit the duty imposed under sub·section (1) of section 3 of the ~aid 
, :Act on salt obtained by the Director of Fisheries, Orissa, or by any officer authorised by him 

In this behalf, from any Bait factory or depot ill the Province of Orissa for UBe in any fiRh-curing 
yard controlled by the FisherieR Department of the Govt'rnmt'nt of Orissa. 

NOTIFICATION 

('EN~UAL EXCJS};S 

No.3, dated ,I,ll 61/, April, 1946.-1n ()Xt'J'"iMJ of tht, I,OWl'I'b confclTcu b~' bt>ction37 of the 
Central Excises and Salt Act, 1944 (I of 1944), the Centl'lLl Govol'llDlent is pleo.sed to direct tllat 

, the following further amendment shall be made to the Central Exci~e Rules, 1944, namely:-
To sub·rule (1) of rule 181 of tlle said Rules, the followiJlg Ehall bl' lldcl~d :--
"or has been convicted of an offence under section 161, read with section 109 or with 

section 116 of the Indian Penal Code". 

NOTIFICATION 

ClIINT:aAL EXCISlI:S 

No.6, dated the 20Ch July, 1946.-1n exercise of the powers conferred by secthn 37 of the 
Central ExoiseS and Salt Act, 1944 (I of 1944), the Central Government is pleased to direotI 
that the following further amendments shall be made in the Central Excise Rules, 1944, 

n ame1y:- . 
A. In the said Rules:-
r. In rules 118, 60 and 61, for the words "splints and veneers", wherever they occur, the, 

words "splints, veneers and composition for match head" .hall be substituted. 
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II. In ()hu~e (a) of sub·rule (1) ohule 174, for t.he words "and ofaplints and veue ....... 
the words "8plint~, veneers and oomp03ition for m!l.toh heads" shall be nbsflit.ut.eci. 

m. To it8ll! 2 of the Table annexed to rule 178, the following Ihall be added. iwDa1r--
.. (c) composition for match ~eads ............ one hundred". 
B. In Appendix I to the said Rules, in Form R.G.2 (Central ll:xoiae SeriiIa lio. 39)-
(a) for the words "splints and veneera", wherever they ooour, the words "splinfls."f8D8IIr8 

aDd composition for match' heads" shall be aubstituted , and 
(b) for the word "Timber", the words "Timber/Oompolitiol1 for,.,matoh heacm" IIbaU be 

substituted. 

NOTIFIOATION 

SALT 

No. I, dGtedehe 9th Maroh, 1916.-In exercise of the powers Conferred by seoflion 17 of~ 
<lentral Exoisea and Salt Aot, 19", (I of 19"), and in supel'l8lllion of the notifioatioD ot. 
Government of India in the Finanoe Department (CentrBl Revenues) No. 5-8alt. da1led tbe 
Uth FebruariY 1942, the Central Government is pleased to make the following rule--

R",le 

Within the districts in Orissa to which section 37(2) (xix) of the Central Exoiaea and,S"fI 
Aot, 1944 (I of 1944) applies the transport of salt in exoess of one maund in weight from any 
·of the areBS specijied in the annexed Schedule into or over any part of the said dimiots other 
~han the said areas is prohibited unless satisfactory proof-

(i) of the payment of duty has been adduced 
. or 

(ii) is forthcoming that the Ralt in question iH being transported to a ware houN or 
'hat' depot in accordance with the rules pr6llCribed in the North Orissa Salt (Village Manufac. 
t.ure and Storage) Rule, 1943. 

Area lying in District-
I. Ollttack.-· 

Sohed","" 

(a) Union No. V II of Bllliklld" PoliC'1' Station. 
{b) TIIC whole of EI-Isamll PoliN' Stntion, exeept Union No. I. 
{c) Unioll NOR. V und VI of Tirtole Police St .. tion. 
(II) The whol" of Mahakal"parn Poli"" Station . 
. (e) Union Nml. V viz., VII of P"ttnmtmdai Police Stntion. 
(f) lJn;on No ... IV, V, VI, VII, VIII of PatkllJ'I.L Police Stution. 
(g) Union Nos. V nnd VI of Kendrupllra Poli(,(, StHtion. 
(h) Union No. XX of Juipllr Poli('e StatiOl •. 

. (;) Union No. IX of Ani Polit'e Stlltion • 

. (j) TIll' ",hoI<, of RlljHIIH!,(lIr Poli"" Station. 

2. Bala,llore.·· 
(a) Union NOR. III, IV, UIld V 'If Baliu.plLi porce Stut:on. 
(b) Union Nos. I, II, III. IV, V ami VI oC Bhogrlli PoliN' St"t;OIl. 
(c) UnioTl No. VI of Bltsta Police Stlltion. 
(d) Union No. V of Singla Police Stut'on. 
(e) Union Nos. VI and VII of SOl'O Police Station. 
(f) The whole of Ch,mdbnli Police Station. 
(g) Tht' wh01" of BaRudebpur Police Stat:on except Union No. II. 
(h) Union NOB. VII, VIII. IX and X of BHIll.ROre Police Station except the Brea licen.eed 

t'or the rnnJ'mfnc:ture of snlt to the Utknl Salt Bnd Chemical Workll. Limited, dellCribeci in detail 
in Appendix 'A' annexed hereto. 

3. PUN.-
(CJ) The whole of KriabDa Prasad Police Station exoept tbe area lioen8ed for tbe lDlIDufaot.ure 

<of salt to MesarB. National Cbemical and Salt Works (India), Limited, d8lOribed in detail 
in Appendix 'B' armezed hereto. 

(b) The whole of Kakatpur Police Station ezcept the area licensed for tbe manufactare of AU 
to the Astanmg Salt Manufacturers' Co.operative Soeiety deeoribed in detail in Appendix '0' 
.aDDend hereto. . 
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"c (0) Union Nos. XI, XII, XIII and XIV of Njmapara Police Station: 

(ell The ",hole of Gape Polioe StatiQn excepting the portion lying to the 1Ve8t of the rOIMI 
leading from Puri to Gape. 

t. (e) The whol", of Brabmagii-i Po)ice Station excepting Union NOB. IV and VIII and the 
D area lioenaed for the manufacture of salt to (i) Bhuyan Shyam Sundar Jlahapatra and (it) Dr. 

Atal Behari Aoharya described in detail in Appendices 'D' and 'E' respectively IU1D8xed 
hereto. 

(J) The portion of Union Nos. IV, V, VI and VII of Banapur Police Station lying bet1l'eeD, 
Chilka Lake and the Bengal Nagpur Railway Line. 

(g) The portion of Union Nos. I, II, III, IV and V of Tan~i Polioe Station lying bet--. 
Chilka r,akl' and th .. Rcngonl NnJqlllr Rnilwuv Lin ... 

APP}<~NDIX "A" f ________________________________________________________ ___ 

rl 

Nameoi' 
Factory 

'0 

J. 

II 
iTalp",Ja 

r 

[1 

~' 

:a: 

The Utkal 
Salt and 
Chemical 
Works, Ltd. 

\Vhere Ritultted Aron 

Village Polioe Plot 
Station No. 

etc. 

2 3 " 
Talpadu Police rrom 68:! 

Station-
Balasore f'rom 63~ 

District-
Balasoro 7)(i 0'07 

715 
From (181 

0113 
61!6 

Total 

Area Limits (Boundaries) 

5 6 

8·70 North.Plot NOB. 674, 6711. 

16·.';4 

East-Orissa Coast CanaL 
13·3li 
35·40 South-Plot Nos. 1)40,641. 

0·31J 
7·0li West-Portion of Plot 

No. 638. 

I!I·liO Acres. 1 ____________________________________________________________________ __ 

APPENDIX "H" 

Where situat.ed Ar .. u 

[1 Name of Village Pol;,·" Plot Xu. ..\ "f. ~, 1 Limit .. , (D"uluillries) 
I the ,,'al'l,ory ~t.l1tiCln 

i( ett', 

:? " " " 
Ii 

" l----------------------------------------------------------------~ 
National Khatisilhi 

Chemical 
Salt works 
(India), Uti. 

Hevenue 
• Than .. No. 

312 
Paraganll' 
Parikud 
Police 
Station-
Krishna· 
Prasad 

. 

125 
127 
128 
l.29 
130 

0·211 1 0·111 
'·26 
1·16 
) ·57 



Name of 
]<'actOlj 

National 
Ohemioal 
and Salt 
Works 
(India) 
Ltd. 
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APPEDINX "B" (COftted.). 

3 " 5 

131 1·69 
132 0·S3 
133 0·73 
134 1·00 
135 0·48 
136 0·911 
137 3·72 
138 0·49 
139 0.87 
140 0·24 
141 I· 31 
142 1·65 
2611 0'S4 
270 0'7~ 
271 0·110 
272 0·70 
273 0·63 
274 1·011 
27.~ 2·84 
276 0·81 

276/610 0·64 
277 0·79 
278 0·68 
279 1·46 
2S0 0'98 
2111 0·91 
282 0·83 
283 0·69 
2114 O·.~I 
2S(; 0·61 
286 0·53 
2S7 0·7(; 
2S11 0·74 
2911 0·73 
299 ()·44 
454 1·14 
455 1·4(J 
456 0·119 
4iji 0·51 
4511 0·35 
4511 ()·1I7 
460 2·13 
300 1·78 
3uI 0·97 
302 1'13 
803 O'f10 

situated .·\rea 

6 

Eut-13 and • 126 01 
.Khatisahi Mouja IID4.-

Chilka Lake. 

South-298, 297, 2S1 
280, 279, 27S, 277, 
276/610, 276, 2715, 
274 of Gurubai 
Mouja. • 

VVest-163, 122, 123, 

I 124 of Khatisahi 
Monja. 

I 
I N .... -"""""""". 1'100>' 

Nos. 13 and 128, 
Chilka Lake. 

EIIBt-Chilka Lake. 

South-513 (Pads), IH3. 

West-IllS, 420. 3315. 
332. 331. 26S, 609 •. 
177. 176. 16S. 167 •. 
166. 165. 623/168. 
163 (aI/ of Gurubai, 
Mouzo). llS, 122. 128. 
124 (all of Khatisabi. 
Mouza). 

-------... ------" -- .. _---------. ----.. 

Village Pol:oo Limit. 
l'ltl~t jon Plot Ar ... Plot .\1' a Plot .\I'''I~ (Bound:..· 

ett:. .11;0. No . No. rios) 

2 :l " 5 II 7 II \I 10 

Khatisahi ReVOnllU O!:l 2.0t 41j} 1.14 4tO 7' ,13 
Th,m .. 305 1.64 462 1. 20 447 0.57 

No. 312 3.1:; o.u,' 4fi:1 0.85 448' 1. 77 
ParlLgul1:1 307 0.1i:! 464 1.07 449 1.52 
PILrikaci 30S 0.7(1 411;' (J.24 4.50 2./)(1 
I>oli"l' 3119 5.(J~ 4ati U . .:40 451 I.:m 
Station· 310 5.02 .467 0.41 - ... ----.---
Krishna 31l I. S7 46~ 1J.:!fI Total 230':Z7 
P,·.lR .. d. :U2 1.71 469 1).40 -.--.~.-......... 

:U3 1. 504 470 11.35 
:11 4 1. 04 471 f),67 
315 1.0'; 472 0.11' 
316 1. 6t 473 0."3 
317 1. 2;1 474 0.84 
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1 2 a , 5 6 7 8 9 10 -._---_._----
318 1.17 470 1.02 I 319 u.98 483 0.56 
320 0.60 484 I. 24 

• 330 0.91 485 0.08 
421 0.65 486 1.23 Aeon 
4a2 1. 32 487 4.33 j page 
476 U.91 488 2.59 209 
477 l. 61 489 1. 22 
478 1. 02 490 (J.03 
479 1.56 491 1. 70 
480 1.61 492 1.00 
481 1.52 493 3.55 
482 0.55 494 3.28 
423 3.13 495 2.73 
424 3.79 496 1.87 
425 1. 79 497 1. 79 
426 1.44 505 2.36 
427 2.42 506 1.46 
428 1. 29 507 1. 36 
429 1.24 50B 1.48 
430 1.16 509 0.78 
431 1. 00 510 0.63 
432 7.21 IHI 1. 38 
433 1.40 512 2.51 
434 4.Il 289 (J.65 
435 2.61 290 0.65 
436 1.19 291 0.73 ~ 437 2.02 292 0.64 
438 :l.95 293 0.94 
439 0.52 294 1. 08 
440 3.05 295 1.43 
441 1. 41 :l!lti 1. 24 
442 O.5u 29i 1.58 
442/ 
632 o.as 321 0.B7 
452 1. 20 322 0.69 
453 I. 29 323 1.56 
490 0.92 324 I. 37 
499 2.02 325 0.76 
500 2.14 326 1. 20 
501 1. 78 327 1.17 
:;O:l I.O:l 32B 1. 57 
:;03 l. I ~ :12!l 0.29 
:;04 1.14 Ha 0.38 

444 4.08 
445 o. !HI 

APPENDIX uG" 

Where situated Area 
_. -_.- ... -----_._---- --_.-

Name of Village. Polioe Plot Aro.:. Plot Area Limits 
Fo.otory Station No. No. (Boun(larie~) 

etc. 
2 3 4 5 6 7 8 

-------~-------.--- ...... -
Astaro.ng . Asto.rang Revonue 1077 1.401.. North-Plot No. 1068. 

Thana 1078 0.44) 
No. 191 Portion 
Pargano.. East-Plot NOB. 1071 
Adterang 1072, 1076, lOBI. 
Police South-Plot Nos. 
Station 10M, Portion of 
Kakatpur 1078. 
District West--l039. 
Puri. 

1199 2.60 North-Plot No.IllS 
E68t--Village Road 

adjoining to Plot 
Nos. 1020, 1I98, 
1197. 
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• 
1 8 4 5 6 7 

South-Portion 01 
Plot NOlIe 118' 
1897, 1898, 1319 

WeBt.-Plot Nos. 1100 
1201, 1202 

~ A8taraag- BeYeDIl8 1585 0.a5 2110 1.10 North-Plot Nos. of 
oonId. Thana 15&6 4.80 2111 24.10 VilIaie .A.8tarang:-. 

No. 191- 1587 6.00 2112 0.85 Portion of US8., 
oonId. 1594 1.18 2113 10.70 Port.ioo of 1596 

1595 4.20 2114 0.46 1904, 1934, 1985, 
1596 6.03 2115 1.90 1938, 1939, 19", 
2102 0.25 2116 8.40 1945. 1946, 1951, 
2103 2.15 2117 0.17 2101, 2100, 2099, 
2104 0.50 2118 1.31 2098, 2097, 20N, 
2105 0.50 2119 1.87 2093, 2091, 
2106 8.10 2119/ 2090, 2089, 2088, 
2107 0.47 2142 4.63 2087 218, 20"" 
2108 0.45 2120 0.44 Plot NOB. of VU. 
2109 12.30 2121 2.10 lage Damaum 1 

2119/ 6,7,8. 
2149 1. 87 

Timor Revenue 28 3·74 200 4·44 East-Plot Nos. of 
Thana 35 14· 5!~ 201 0·50 Villago Damllun:-
No. 189. 130 0·52 202 7·26 12, 13, 37, 36, 44, 

132 0·74 203 2·20 43, 40, 41, 48, IU, 
159 0·95 204 0·47 52, 53, 112, 810, 
160 0·113 205 0·04 117, 118, 119, 120, 
161 0·21 206 4·25 156, 157, 158, 159, 
163 0·78 207 9·52 564, 354, 353, 77O, 
179 8·80 208 4·91 352, 767, 360, 361, 
181 1·64 209 11·62 362, 391, 398, 399, 
182 7·65 210 11·80 4.00, 401, 4.02, 410, 
183 3·51 211 7·82 415, 416, 420, Plo'. 
184 7·60 212 0·09 No. 224 of Villag.-
185 4·68 213 2·82 Timor, 
186 1·97 214 1·52 
187 8·25 215 2'43 
188 0·60 216 0·64 South-Plot No. 226 
189 0·96 217 14·20 of Village Timor. 
190 0·42 218 0·84 
191 0·38 219 20·35 West-
192 0·76 220 35·70 Plot Nos. of ViI-193 0'83 221 8·86 lage Timor :-
194 18·65 222 0·30 173, 177, 178, 176, 195 0'64 223 12·85 162, 129, 127, 126, 196 1·72 225 1·63 131, 123, 133, 134. 197 8·14 211/ 135, 158, 73, 72, 68, 198 4·43 227 2.56 62, 61, 39, 38, 86, 199 0·44 210/ 34, 33,32, PortioQ 

228 10·90 of Plot No. 28,6,,-
219/ Plot Noa. of Vile 
237 7·55 lago ABtaran, 

1584, 1583, 1588 
1589 (Portion). 

DamlUn Revenue 9 1·57 339 1·61 
Thana 10 0·28 340 2·64 
No.190, 11 2·01 341 5·36 

38 0·28 342 2·42 
39 5·08 343 23·70 

328 21·f>S 344 0·62 
329 0·41 345 1·20 
330 0·02 346 0.40 
331 0·11 347 0·88 
332 0·04 348 0·64 
333 23'00 349 6·74 
334 0·19 350 11·90 
335 2'57 351 9·16 
336 0·17 420 2·60 
337 9·70 From -
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-
Aetarang Timor 
--concld. 

3 

Revenue 
Thana 
No. 189. 

Where situated 

Name of Village 
Factory 

1 2 

Police 
Station 

etc. 

3 

TuaI • Tua • Revenuo 
Thana No. 
302 Touzi 
No. 50 
Police 
Station-
Brahmagiri 
District 
Puri. 

COUNCIL OP' STATE 

4 

338 2·60 

74 1·18 
76 1·00 
76 1·22 
77 2'00 
78 0·39 
79 0·27 

155 0'86 
156 2'20 

6 

574 
808 

7 

5·38 
0·80 

Total 566'09 

APPENDIX "D" 

Plot 
No. 

4 

Area 

5 

77 o·on 
78 0·006 
79 0·006 
80 0·006 
81 0·006 
82 0·006 
83 0·005 
84 0·006 
85 0·005 
86 0·005 
87 0·006 
88 0·797 

From 
76 0·231 

163 0'010 
166 3·158 
168 0·200 
170 1·897 
171 154·079 
169 62·968 
178 0·018 
36 2·010 
37 58·877 

1"740 0·865 
3' 0·40740 
88 0'560 
35 81·9140 

Area 

Plot 
No. 

6 7 

Total • 868·126 

[19TH Nov. 1946 

8 

North-Plot No. 73; 
East-Plot No. 73, 

lIi8. 
South-Plot No. 92, 

153, 154, 157. 
West-Plot No. 801 

81, 84., 88 ana 
Badanal Pada No. 
187. 

Limits 
(Boundarie6) 

8 

North-Plot Nos. 87 
238 (Portion), 167. 

166/2, 164, 165, 160 
161, 89, 640. 

East-Plot Nos. 76/1. 
157,193,177,176, 
175, 172, '89, 4087. 

South-Bedua River. 

West-Plot No. 38. 
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APPE)iDIX "E" 

Where lituated Area 

Name of Village 
Faotory 

1 2 

Tuell Tue 

Police 
Station 

eto. 

3 

Revenue 
Thana No' 
302 Touzi 
No. 50 
Police 
Station-
Brahmagiri 
DiBt. Purl. 

Plot 
No. 

Area 

5 

73 0·006 
'74 0·004. 
75 0·030 
76 1·057 

164. 0·015 
163 0·017 
166 3·135 
167 62·806 
168 0·200 
38 0·839 
37 57·197 
34. 0·4.74. 
39 260·294. 

. Total • 386·074. 

NOTIFICATION 

SALT 

Plot 
No. 

6 

Area 

7 

213 

• 
Limits 

(Boundariee) 

8 

•• 

Norflh-Sarkari. Out· 
aide Ohilka, Plot Nos. 

160, M. 

East-Plot NOB. 168, 
173, 166/1, 163, 157, 
160. 

South-Plot NOl. 37/. 
1, 169, 38. 

West-Plot NOI. 33, 
32, 29, 31, Kamoh-
pur Nala . 

No.3, dated the 1,tAp,.il, 1946.-In exercise of the powers conferred by sub-section (1) read 
with clause (XVII) of sub-section (2) of section 37 of the Central E;xcises and Salt Aot, 1944 :!Iol 
1944), the Central Government is pleased to make the following rule, namely:-

Rule 

Salt removed from saltpetre refinerips in the Punjab, the United Provinces, Bihar, Orissa. 
Delhi or Ajmer-Merwara, is hereby oxemptod from the duty inIposed on salt by section 3 of the 
Central Excises and Salt Act, 1944, (I of 1944) read with section 2 of the Indian Finance Act, 
1946-

(a) in the caRe of sitta (i.e. impure Bltlt unfit for human consumption, to the extent of one 
rupee and eight IUUlItS por standltrd mltund ; 

(b) in the oaae of salt other than sitta, to tho extent of one Rupee and one anna per 
standared maund. 

NOTIFICATION 

SALT 
No.4, dated the 20th April, 194B.-In exerciBe of the powers conierrcd by ~l'ction 37 of tn. 

Central Excises and Salt Act, 1944 (I of 19(4), the Central Government is plea8<'d to direct that 
the following amendment shall be made in the Notification of the Government of India in the 
Finanoe Department (Central Revenues) No. I-Snit, dated the 9th Maroh, 1946, namely:-

In the said Notification, in colwnn 1 of Appendix 'D' for the word and figure "TUB I" the 
words "Mahapatra Salt Factory" shall be substituted. 

NOTIFICATION 

SALT 

No.6, daUd the 14th Septembe,., 19461.-In exercise of the powers conferred by clause (M' 
of .ub-aeotion (2) of aeotion 37 of the Central Exciee8 and BaIt Act, 1944 (I of 1944), the Oentral 

ovemment is pleased to direct that the following amendment shall be made in the rLlb 



8OUWOIL 01' STATB [19TH Nov. 1948 
published with the notification of the Government of India in the Finanoe Depaztment (Central 
"-V.enWII). No. 2-CampJSalt, dated the 9.th Febl'UU'Y 1946. nalQIy I~ 

In sub·rnle (3) of rule 13 of the said Rules for the words "between the houn of IIUJlriae and 
aunset" the word .... during the normal working hours of the factory on working days" shall 
be sulmituted. 

NOTIFICATION 

SALT 

No.6, dated the 14th S~temlm', J946.-In exercise of the powers conferred by clause (II:tIU) 
of sub-section (2) of section 37 of the Central Excises and Salt Act, 1944 (I of 1944), the Central 
Government i8 pleased to direct that the following further amendment shall be made in the rulH 
published with the notification of the Government of India in the Finance Department (Central 
Revenues) No. I-Salt, dated the 12th January 1935, namely:-

In Bub-rule (3) of rule 8 of the said Rules, for the words "potween the hours of sunrise and 
sunset", the words "during tho normal working hours of the factor1 or works on working dB.y." 
shall bt. Bubstituted. 

NOTIFICATION 

SALT 

No.7, dated the Uth Septr.mber, 1946.-In pursuance of the notification of the Government 
of India in the Finance Department (Central Revenues), No.3-Salt, dB.ted the 25th Maroh 
1939, and of item No. 25(2) of the First schedulo to the Indian Tariff Act, 1934 (XXXII of 19S4), 
the Central Board of Revenue, with tho previous sanction of the Central Government, hereby 
directs that the following further amendment Fh811 be mado in the rules published with its noti. 
fication No, 5-Salt, dated the 25th March 1939, namely :-

In Bub·rule (3) of rule 6 of the said Rules, for tlui words "between the hoUl's of sunrise and 
BllIlAet", the words "during tho normal working hours of the factory on working days" shall be 
substituted. 

NOTIFICATION 

No. S,dated the 14th Septemi;('r, 19d6.-In l·xl'r('iH' of thE> powers conferred by clause (II:vii) of 
sub.section (2) of section 37 of tho C{'ntrnl Exei'''H lind Salt Act, 1944 (I of 1944), the Central 
Govornmont is poeased to direct thllt the following further amondment Hhall he made in the Rules 
publiHhed wit.h the notification of thc GOY"l'llnwnt of India in the Finance Department (CAntral 
Revenues), No.5-Salt, dated tho 4th Fehruary 1 !J2g, namely :-

In suh.rule (3) of rule (I of the Ruid RukR, fo1' the words "bl'tween tho hours of sunrisc and 
Iuoset", the word.~ "during the normal workillg huurs of th() factory or works on working days" 
shall be suhstituted. 

NOTIFICATION 

SALT 

No.9, dated the 19th, October, 19JO.-]n (,xe1'(,i,'" of tll" powcrs eonferred by clause (mi) 01 
Bub·section (t) of section 37 of til<.' Cl'ntm\ ExeiR('s Im,\ Snit Ad, 1944 (I of 1944), and in super. 
session of tho notifiC'l\tionR of tho GO\'ernml'T1t of India in the Finance Department (Central 
RevenueR), NOH. (I-·Slllt "nd '7-Sult, r\ated tho 7th Murch 1942, tho Central Govornment is 
pleasml to exempt fmm the puym('nt of the duty If'vinble under Rub·section (1) of section 3 of the 
said Act, suit mtUlUflletured in the l'rovin('c of MIl<irns, und exported by Bea or by land to the 
States of Travancore and Cochin, Rubjeet to the following rules namely :-

Rule8 

GKNERA.L 

e1) 'fhe Halt shall be carriod in seal!.d bags and weighed on arrival. 
(2) No allowance shall be made for waRtuge in trunsit. Single duty at the rate in force in 

British India shall be levied on all short dl'liver;es, tlj{', duty FO ('olleet~d boing credited to the 
St.ate oonoerned. 

(Ea:portB by Bea) 

(S)""W'hore salt i8 exported by sea-
(i) t.be procedure laid down in the Madras Salt Tr8.11Sport Rules, ~948, shall be followed 

except that the dut.y shall not. be pre-paid by the exporter who shall exeoute a boDd for lID amoiIDt 
equal to single duty, and ' 

(U) the salt shall not be landed at any place other than the epeoified deBiination in the nate 



DEFENCE CONSULTATIVE COMMITTEE •• 
THE HONOUBABLE THE PRESIDENT: With referenoe to the antlQunoement 

made by me on the 15th November, 1946 regarding Dominationl to the Delenoe Con. 
IIUltativo Cotnmittoo I havo to announoe that the Honourable Mr. Kfturahid Ali Khan 
has Binoe withdrawn his candidature and that the following members ha.~ been 
duly oleoted to that Committoo:-

1. Brigadier the Honourablo Sir Hissa.m.ud.din Bahadur. 
2. Lt. Col. tho Honourable Sir Buta Singh. 

3. The Honourable Mr. Hossain Imam. 
4. Tho Honourable Pabdit Hirdsy Nath Kunzru. 
5. Tho Honourable Mr. V. V. Kalikar. 

6. FIt .• Lt. The Honourable Rup Chand . 

• 
FOREIGNERS BILL 

THE HONOU'RA.BLE MR. A. E. PORTER (Home Seoretary): Sir, the motion 
s'"l4Dding in my name is ;-

"That the Hill to ('onfer upon the Centml Govornment certain powers in respect offoreigne ... 
a8 pllRsod hy the Lpgi~ll1tjv(' A~~('mhly, h .. tllk .. ll into (·ollBidcration." 

Tho meaquro whioh, Sir, I am oommending to the approvtll of the House is a 
1!Imall mea9ure and it oan be dlJsoriOOd appropriately as lx~ing not so muoh new 
legislation a'l oontinuing and oon~o1idatil\g logislation. It is baorod on the Foreigners 
Aot, 1864, whioh is a somowhat ant,iquatod Aot and the main provision~ of whioh 
oomo into etroot only in an omergen'ly. Evon in times of an emorgmoythoso provisions 
havo boon proved t,o bfJ in'lod.equate. In IfJ39, a Fo;-oign'3:'s Ordina.'loo Wll" pasited 
to fill up tho gdop:i which oxi!'!wd in tho la.w a~ it thOl\ stood. Th!.t Ordin'llnoo had a 
life of only six monl,h>l mvl when it, oxpired it Wllq ropla'lOd by an Aot of this Legisla. 
turo-th'.l Foroigners Ant" 1940. It Wtl'l then thought tha.t , it w,~~ de'lh'ablo to bring 
tho law rolating to fo!'oign(lI's up-tod'lto hut for l'Oa90n,'l whioh I nood not go into" it 
Wll9 doci.ded that, legislation, whioh ovon then, it WI~'1 oon,'lidorod ,\ppropriate to 
look upon in tho light of permanOI\t logi!'!lation, Rhould IY.l hOdot..od a~ emorgenoy legis. 
lation only and it Wdo'l givon, a life extending only t.o Rix month!'! a.fler tho end of the 
war. Whon tlll\t. Act ~xpired it Wl\!'! exton,dod by an Ordin'lon'lO and what I am a9king 
the Rou!lO to approv~ of is an Ac'~ t.o ropla.'Xl tho Foreign'l,'H Aot of 1940 as ,l permanent 
mea'!uro on tho Statu'~c Book. 

I think, Si:.-. tha', (ve;-y,hing tha'!; i~ n(>c '~sa:'Y "cO sajHfy ·i.he intcreilt 
of this Rouso ill tho Bill hag been !!tatod in tho S~at Jm<:lnt of ObjootR a'ld Reasons. 
Tho prosont Bl~l oonfors upon Govorn,mont. powor to ml.ko ordorF! rogula.~ing tho entry 
and doplll'turo of fO~tlign"rs and thoir stay ill tho oOWltry, to provid(l for thoir (lviotion 
to (lnsuro tlwir oomplianc' with restric·ion~ on their f<lsid,)Oce and movements, to 
oall upon them to oxoouto t\ bond and in the la'lt l'tISort to arrost, a.nd detain or oonfine 
thom. It makos proviRion!l und~r which arrangement!! Oln be m'1odo for tho seg,·t1gQ,. 
tion of foreignors, if neOOSSIU'Y, in intornment or pa.~ole Clmps and for dealing with 
II int.ornoos " with what havo oomo to be known M ·'pa.rolos" and what I am glad to 800 
in the prosent law a"!'O dllsoribed a'i perRons on "pa!'ole ". It prohibits tho change 
of name of a foroignor without authorisation and it makes it an o1£onoo for a foroigner, 
after tho Aot oomes into foroe, to oonduot businl)(ls or tr~de wvlor any n .. mo oth'3r 
than that under whioh that buainess or trade WIlg conduoted before the a'J~ Olm/) into 
foroe. It lays oortain duties upon. maqtors of vessels and pilots of a"jora.fli and upon 
keepers of hotelS" and boarding houses to f\U'JliBh prosoribed int'orm'1.tion in rospeot of 
foreigners, and it oroates an obligation upon. the foroignor him90lf to furnish the 
master, or pilot, or the keeper of a hotel or boa.rdin!J hou~, with inform .. tion whioh 

(iUS) 

.. 
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is required in order to enable him to disoha.rge that duty. It provides for the deter. 
mination of ~lona1ity in the 6a!le of" stateless" persons and pe1'80n~ of dua.l 
l111otio¥lity there who may be thought to have lost their n~tion"Uty or origin in the 
oours» ohime, and it oontinuos the provision:·whioh wa.~ in existenoe in 1864, throwing 
the burden of proof upon a foreignor of establishing th'lol:. he is not a foreigner if 
he 80 olaims. Generally, it also gives power to Govemment to give effeot to orders 
whioh may be legally passed and to delegllote its authority. 

That, Sir, is the extent of the provisions in this Bill whioh, I think, the House 
will agree is a neoessary mea'Jure and whioh I oommend to their a'loeptanoe. 

Sir, I move. 
THB HONOURABLB THB PRESIDENT: Motion made:-
"That the Bill to confer upon the Central Government certain powers in respect of foreigners 

as passed by the Legislative AlIIItlmbly, be taken into consideration." 

The Motion wa'J adopted. 
Clauses 2 to 17 were added to the Bill. 
Clause 1 was added to the Bill. 

The Title and Preamble were added to the Bill. 
THB HONOURABLB MR. A. E. PORTER: Sir, I move that the Bill, as passed 

by the Legislative Assembly, be passed. 
The Motion was adopted. 

SPECIAL TRIBUNALS (SUPPLEMENTARY PROVISIONS) BILL. 

THB HONOURABLE MR. L. J. D. WAKELY (Nominated Offioial): Sir, I have 
to move.-

"That the Bill to makc- certain prov:RionR in rl'lation to SMltf'l'lces and orders passed by 
~l8Cial TribwlRls ('oIllltitutcd under the Cr:m:nnl Lt.,," Arnendmpnt Ord:nan('e, 1943, on such 
Tribunals ce~Bing to function, as pas~('d by the Legi>lat:vl' ARHmhly, hE' tllkln into (·onsideration. 

Thero is wry little to be said about this Bill boyond WMt is stated in tho State. 
ment of Objeots and Reasons. SoV(i;l Tl'ibun,~ls were oonshtuted lUlder the Criminal 
Law Amendmert OrdinIUlOO, 1943, to try VIIo"iou8 Ol'lO:i involving frauds on the 
Government. Fivo of those had noo oompleted their proooedings OOfore tho 1st Ootober 
of this Yollor and the ProvinfJial GoVeTIlrne:lts in whole jurisdiotion t.hoy Wt~ro sitting 
passed provinoial laws t,o oonfer upon th'JID the S~Ilot,Ug of provinoially Gonstitutoo 
oourts 80 that they oould oontinuo to hear th'l 030'lOS bofo:'ll them. Two of the Tri. 
bunals had finished the bUl'lmos8 OOfo:.'6 them, and thr~ quostion a."090 IL'I to whioh oourta 
should have the power to take any steps Moosilary to exoouk t.he senliJllOOS of those 
Tribunals or to oarry into effeot a.ny direotions whioh tho High Courts might. give on 
appeal or revision in rospoot of thoir ordors of tho;!() Tribun'lols. ThiR wa!! firRt pro-
vided for by the Spooial Tribuna.ls (Supplementa.ry Provi~ion~) Ordinanoo, 1946; 
and this Bill iF. intendod to reph~oo th~t Ordin'lo!1fJo. 

Sir, I mow. 
The Motion was a.dopted. 
Clau"l<l'I 2 to 4 wero added to the Bill. 
Clau!I(l 1 Wllo'l added 'to the Bill. 
Th(l Title and Preamble were add(l<i to the Bill. 
THE HONOURA.BLE MR. L. J. D. WAKELY: Sir, I move that the Rill, as pasaed 

by the Legislative Assembly, be pa'l8ed. 
The Mo';ion wa'J adopted. 



. " 
BANKING COMPANIES (RESTRICTION OF BRANCHES) BILL • 

THE HONOUEABLE SIR CYRIL JONES (Fimmoo SeOlCtM'y): Sir, I mO~tl!-
"That the B;n to re~trict tho opening and removal of branches by ba.nking oompa.nies, .. 

.p BSSed by the LegielBtive ASfembly, be taken into consideration." 
The Banking Companies Bill, Sir, 110 la.rge and oomprehensive mea.sure whioh is 

yet to be oonsidered by 110 seleot oommittee of the Legisla.tive Assembly, oonta.ina 
a provision for thu regulation IIolId oontrol of the opening and removal of brllol\oh&s 
by banking oompanies on the lines embodied in this Bill now bofore this House, 
but there is very little prospeot of the provision~ of the main Banking Comp.'\l\ios 
Bill being brought into opera.tion within the Sp8000 of one year lit the very lea.st. Not 
-only has this lllofge measure to be plossod into law, but IIotler it, is pa.ssed, the rules hllove 
to be frllomtld, 110 period of six mouths hal to be 1Io1l0wed for objeotions, tho objeotions 
have to be oonsidered, a.nd only then oan that measure be brought into operation by 
notifiOllotion as providod for by olause 1(3) of th'\t Bill. But in th& meanwhile rdOOnt 
banking developments have proved the urgent neoessity for some interim moa.sure 
to prevent the indisoriminato opening of branoh&s by banking oompanies, irrespea •• 
tive of their size IIond fina.noiaJ. standing, whioh is now going on, and not only going on, 
but going on at an inorea.sing ra.te. Govenunent have definite evidenoe on 110 very 
large soa.le of disquieting prllootioos foIlowe!:Iinumber of banks, speoia.Ily the smaller 
banks, but by no mellolls oonfined to the s er banks, in the matter of opening of 110 
formidably la.rge number of branohes in vlIofious parts of the oountry, £requontly 
fa.r removed from the heau offioos of the oompani.es, for _the purpose mainly of 
attraoting deposits which they ha.ve no apparent hope of repaying, and, we are 
foroed to the oonolusion, without any real intention of ever ropaying. 

The prooodure frequently adopted is something like this. A bank-it may be 
a small bank of only a. fow thousa.n.d rupees ollopital IIolld reserves-advertiseslavishly 
in the pa.pers, and simultaneously opens a lo.rge number of branohes in di1Forent 
pa.rts of t.he oountry. The opening of the branohes is frequently aooompllonied by 
entertainment.s and suoh other fla.shy pUblioity a.s these ba.nks oan give. Tho (OX-
penses of opening the branohos is OIIopitlised and frequentlyreduoos the real oapital and 
reservElS of the bank its!'!f to 1\ trifling figure and Flomet,imos oven to a. minus figuros. 
When the depositg 1101'0 reo(lived, they am promplt.yrcmitted to tho head offioofl ot'tho 
banks, and the branoh banks are then without funds for repaying thorn on dem.a.nd. 
The Provinaial Governments, the Reserye Bank a.nd the Contral Govemment have 
roooivod 1\ la,rgo number of oomplaints by depositors who ola.im tha.t thoy are uu'\blo 
to get ba.ok. deposits ma.de by t.hem in good faith with these banking oompa.nies. 
In. fa.ot it frequently happens t.hat when tho spurt is over and the banks have reooived 
all the deposit.s whioh thoy expoct to /:,lOt in 110 pa.rtiouillor are.')" thoy oa.lmly prooood to 
olose down their brllollches "\\ithout notioe and Ipave the depositors to cry for their 
money as best they mm. This prllootioo we 1101'0 entirely ena.ble to prevent. Wo havo 
not the pO"\\'f'rs. Inspeotion ofthese oomplloluos by the Reserve Bank is limited in 
extent on purely a.dministra.tive grounds, and in an)' oa.se would only follow after 
the ovont, IIolld can do no more then look the stlloblo after the horse ha.s been stolon. 
But the effeot of prllootioos suoh a.s theF!6 on gener&l banking development in the aoun-
try and tho growth of t,ho banking habit among the people, whioh we all desire, oa.n 
well be imagined and I need not WIIoSte the timo of the House in desoribing it. There 
are these two a.speots to the problem, If the House wants figures, I might mention 
that ""8 have partioulars of something like 80 Banks whioh are doing this sort of thing 
at present; and if eaoh of them opens 25 branohes-- you should remember that the 
number of branohes is frequently 50 or 60 or evan more--that will give 2,000 
branohes. If eaoh branoh IIottrlloots 100 depositors, that gi"V9S 200,000 depositors: 
and if eaah depoaitor represents a fa.m.i.ly of 5 people, there are a million people who 
are adversely IIoffe(lted by this growing habit, and a million people, in their bitterness 
and sometimes despair will influenoe a.dversdy the opinion or many millions of 
people in reilpeot of the desirability of depositing mcmey in banks. That is perhaps 
a orude method of illustrating in oonorete terms the measure of human suffering whioh 
we propose to stop at its sour08 by the power we desire the Legislature to give us 
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of makiDg the o:pmUng and removal of branohes of banks l1uljjeot to pmniBSion 0 
the Reqerve Ba.nk.. I would like to assure the House that it is in no way our desire 
to prevent the sound growth of banking in this oountry whioh taken aB 110 whole if 
inadequate to its needs. There is no intention to stop tho opening of ~ branohes 
by well established banks in aroa.s whioh 110m now short of banking £a.oilities, no... is 
there any intention of preventing tho opening of new bra.nohes by small banks 
provided they a.re fina.noially SOlU\Ci. But this mushroom growth of bran ohes, whioh 
are frequeptly oonoentrateci in large oities where deposits might be eXiIOoted su'Oh as 
Caloutta and other main tt>1VDS of India. whioh are already provided with ample banki.rcg 
£aGilities, is undesirable in the extreme. It leads to oompetition for deposits, foroing 
tbe£e new banks to offer sometimes umuoh as 4i ~ cent. interest on ourrent deposita, 
whioh in its turn foroes these banks to resort to nsky and speoulative business in the 
utili8llotion of their a,sseils in order to earn the' where withal to meet. their high oharges. 
A number of these Banks have reoently been wound up under order of the High 
Courts in this oountry and 110 number of suoh applioations are still pending before the 
High Courts. This is a state of things whioh I think this House will readily 

• agree is undesirable IIo'Ild I would ask for the approval of this House to this simple 
remedy of mak;ng tihe opening of new branohes subjeot to rogula.tion of the Reservo 
Bank of India.. 

Sir, I move. 

*THE HONonBABLE l\.!B. S. K. ROY CHOWDHURY (WHRt Bong!'.l: Non-Muham-
ma.da.n): Sir, I ri80 to woloomo t.h·s moasllre. WO know, Sir, that somo Banks 
both big and small, have opened tht>ir branohLlII in hill i'!b~tion!l &nd other important 
places when thoro is absolutely no soopo for fl'Osh iJUHinoHH and providfld rosidontia.l 
quarters for the ma.na.ging dirootors and othor impol'ant porRons in authority in the 
Bank thereby eating up pra.ctioally thll whole of thrir oOlv~tituents' money. Somo 
times they pusuade some important parsonage to open tho br&noh and they hav:e 
lavish ontertainments, and thus they attraot tho looal people's money without the. 
means of paying this money baok wh(~n the time oomes for payment. Sir, I support 
this motion. 

THE HONOURA.BLE MR. M. TIDRUMALA ROW (Madr!\S Non-Muhammadan) 
Mr. President, the Bill seeks to remedy a detaot that is ra.mpant in the oountry. But 
what I want to urge is that tho matter has to be viowed in 110 more oomprehensive 
:manner and it has to be p.oon t.hat banking legislation is based on broader foundations. 
Sir, it is true that banking affords a field for fulllolloial adventurers to oome with a 
small oapital and try to make oapital out of it by oolleoting 110 large number of deposits 
from innooent depositors. I have soon branohes springing up like mushrooms: 
We do not know whero the hea.d offices, nor is it possible for us to looate the geo-
graphical position of tho head office. We sec big sign boards springing up 80S " Branoh 
of suoh and suoh office" in big oities. Even in places like Madras you see the bra.noh 
of a Bank whOle head offioe is located somewhere in the Punjab. The man takes a 
buiIdiQg on 110 rent of Rs. 250 per month and keeps it vaoant for more than a ~ar. 
He never shifts but in antioipation of the branoh ooming, he hangs 110 board and starts 
oanvusing depositors in the oity. In obsoure places also Wil see boards of Banks 
whioh are not very familiar. The banking habit;11 not so well devoloped :n the coun-
try oommensurate ~th the noods of the people. Agrioultural ol'tldit, ored:t for the 
tlmall man, who is soattered allover the villages, has to be developed well. In the 
South we have got a system of what are oalled Nidhis whioham one ma.n's shows but 
nevertheless thoy have got a sound tradition behind them. Tho person who runs 
them has got some stake in the area in whioh he lives and opera.tes his husinoss and 
has got some reputation to lose. TheBe things havo been built up in a large mea-
sure espooially in the Tamil and Malabar areas. We havo got an agrioultural wing 
of the Reserve Bank of India. with an offioer in oharge oi tho dovolopment of agri-
oultural oredit. I am not aware, Sir, how far thiB Beotion of the Reserve Ba.nk of 

·Not oorreoted by the Honourable Member. 
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~dia has been useful to the oountry except in giving us reports now: and then. Agri. 
oultural credit of the oountry requires the help of the oommeroial b~ka alto. 'The 
statutoty report of the Agricultural Credit Department for 1937 said :-

"With regard to commercial banks we have little to add to what we have said that thaT 
are in the best position to finance the movement and marketing of crops by making mort.term 
advances against produce." 

The Qo.operative movement is not able to oatmo to the needs of the agrioultur~t 
and the primary produoer to the eJttent to whioh oredit is now offinoed to the poor 
man, there are a number of rules and regulations that are oaloulated ~ delay the 
disburl!ements. In the co.operative movement, a loan has to be sanotiODbd. by the 
primary sooiety, then it has to be reoommended by the UJlio~ and then by the Bank 
direotors. The Bank direotors meet once in a month or onoo in six weeks to diep088 
of these loan applications and by the time the man who wants moneyget6 his loan, 
the time for getting a fa.ir price for his produce goes away and he is oompelled to 
offer it at a stipulated price less than the antioipated price to the village mOll6Y' 
lender. If you are to organise this credit and extend the usefulness of the banking 
system to the people that live in far off villa.ges, then the oommeroial bank has to 
come to its aid. If oommeroial banking were to oome to its aid, every taluk town 
must have a small branoh of a decent bank whose position is sound. There is DO" 
use attraoting not merely oredit but deposits also from these areas a~d oarrying them 
away to 110 central plaoe to make money. We 1000w the jugglery whioh some of the 
managers indulge in these big banks. A manager of 110 joint tltook bank goes on 0IIia'f' 
ing his private business in stooks and shares; I have known people who buy aDd 
sell and manipulate without all these translloctions ooming into the nOlmal books of t_ 
bank; they make private profit out of publio money. There are many other things 
to be oontrolled. As 110 measure to oon~,rol and oheok unsorupulous adventurers 
who with 110 small oapital go about extending thoir bramohes attraoting large amomat. 
of money by way of deposits and then wind up the business, this is 110 good D16a8lU'e. 
The maohinery tha.t is devised in this Bill i~ t.hat the Reserve Bank of India will make 
a report to the Central Governmont and 11w Central Government will make a aoii. 
fication and then go on insp60ting these branohes and bring them to a olose. I willh 
110 general banking struoture is rrused with minimum rules and regulations before II 
branch ca.n bo star':,ed or before a bank oan be started. As an interim meuure, I 
offer my sup port to this measure. 

·THE HONOURABLE MR. HOSSAIN IMAM (Bihar and OriABa Muharmnadan): 
Mr. President" I am a.fraid I do not find mY86lf in the same mood as my two prede. 
oossors. I think f·he Hon'bIt; Member's measure is a halting measure. It should 
have been more striot and the public interests t.hat havo to be safeguarded are in 
grea.ter danger than ha.s been pointed out by the Honourable Finance Seoretary. 
In India wo ha.ve got throe kinds of ban.king institutions. Firstly, the SohedaJed 
Ba.nkR, which are oomparatively more stable, better ma.naged and more thoroughly 
exa.mined. The Rooond is the unsoheduled ba.nks, a.bout whioh the H~ourable the ' 
Finanoe Seoretary reooun-:ed some stories. There is a third--

THE HONOURABLE Sm CYRIL JONES: Might I interrupt the H~ourable 
Member ~ Some of my remarks apply to Soheduled Banks as well as to non'lIoheduJed 
banks. 

THE HONOURABLE MR. HOSSAIN IMAM: I am sorry to hear that 8\I8D 
soheduled banks have st,ooped to these thing!!. We thought they were 110 little better. 

The third, and the worst in this group, are private bankers whoae numbers 
are legion about whom we have pra.otioa.lly no reoords. They are the persons who 
are working in the areas to whioh the Honourable Momber from Madras rei'erred in 
the oountryside. They may have a cetrain amount of stake in the oountry, but the 
amount of money whioh they reoeive on deposits is oonsiderably ~r it' they ha~ 
to be in ~he field for 110 suffioiently long time. My only suggestion is that it' poeaabJe 
and if the Banking Bill doos not get through quiokly, there is a crying need that 
unsoheduled banks must be restrioted to a oertain ~umber of bra.Jlobee. I woaW. 
suggest that the number of branohes whioh an unsoheduled bank may have llboold DOt 
in BoDy Close exceed four. EVeQ four is a large number oonaidenz.g that they are UDabJe 
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to deosit the req~ito amount of money whioh qua.lifio:i them to booom'l a soheduled 
bank. wJUoh is five lakhs of aapital and reserves. I would also appeal to publio men 
that they should not be oa.llous but use their disoretion in assooiating themselves 
with tanks whioh are on the faoo of it un~tablo. Every unsoheduled ba.nk I regard as 
UIlBtablo and absolutoly unworthy of publio tru~t, OOJlla.~ it is to:> sma.ll to ha.ndle 
publio money in la.rger qualltitie.3. Th~ll, I thin~ th'lot the Reaerve Ba.nk ought-to 
do a little more about agrioultural oredlt than they h!love done so far. I know that 
'W8 have iJl the Prioos Sub Committee and in the Marketing Committee of th3 Ag-
rioultural Polioy Committee ma.de reports whioh a.re awa.iting the oon~ideration of 
the Government; but it wlll take too long for tho Se mea.sures to be adopted by the 
Government and given effect to in a logislative manner. In the meantime, whioh 
I think will be not less then 18 months, the Reserve Bank should more aotively sup-
port the co-operative societies that are workill.g in tho countryside by means of oheap 
advances on 800urities whioh are not striotly speaking finanoia.lly_ very sound. But 
due to the faot that they are a publio organisa.tion in whioh tho interest of tho money 
advanood by the ort,ditor would be sufficicIJtly guarded, we might make a beginning 

"and make fllooilities a.nd onoap oordit availa.ble to agrioulturists as well. Sir. I support 
the measure. though it is insuffioient. 

THE HONOURABLE MRS. RADHA BAI SUBBARAYAN (Madras: Non-Muham-
madan): Mr. President Sir, p(-,rh..ps I shall bo guilty of temerity for venturing to 
speak on a subjeot whioh is oonsidered technical. Though banking business is a 
matter for experts, it is also a :m.a.tter of oonoorn for the lay person, and I would like 
to give expression to my views on this Bill. As one who is in the habit at giving 
muoh thought to problems that oonoorn the wolf are of our oountry. I have studied 
this Bill with a certain amount of oa.re and att.ontion. I would first like to oongra. 
tul.te the Government on bringmg forwa.rd this Bill, ooo,",use I strongly believe that 
is nocessary for tho State to oontrol ba.nking iu our oountry. But at the SDme time 
there are certain points whioh worry my lay mind lIo:1d I should like to plaf!e them 
before this Houso as wcll I\S the Goverr ment for their consideration. One point 
whioh strikes me is that over-emphaf1is might he laid on the question of the finanoial 
oondition of banks. The points that my Honourable friends on the left mentioned 
with regard to the opening of branohes in large cities strengthen my fea.rs that the 
richer banks are going to be rioher and the poorer banks are going to be still poorer .nd 
may possible go out of existenoo. I am glad that my Honourable friend, Sir Cyril 
Jones, admits that it is nooossa.fY that our oountry should have expansion of banking. 
H that is so, I think tho Govemmont should take oare that the Reserve bank does 
not a.pply the oontrol too severely so as to injure the small banks ana. thereby retard the 
expansion of banking in our oountry. As a villager, my ooncern is mostly for the 
welfare of the rural people and I know from personal experienoo that the interests of 
the rural population are neglocted with regard to banking faoilities. Most of the 
banks in our provinoo which have got branches outside the oapital of Madras are rioh 
and top-heavy and do nor care to have branohes outside the headquarters of the dis-
triots, with the result, that tho rural population have hardly any faoilities for bank-
ing. No doubt there are Co-operative and Land Mortgage Banks; but, as the House 
very woll knows, the aotivies a.re striotly limited. If the small banks whioh are 
not able to start branohes in large oities and oompete with the richer banks are not 
permitted to open bra.nohos at lea.'lt in rural areas I am afraid banking will be seriously 
affeo~ed and also the rural population will not be benefited. 

I would also liko TO point out most respeotfully though I do not olaim to know 
muoh about the banking business, th:lot it is not suffioient if they attaoh importanoe 
only to the question of oapita.l. I think equal attention should be given to what is 
oa.lled the turn-over of the bank, the annual turn-over. The oapital might be smas 
but the turn-over might br oomperatively quito large and the bank might wish to 
increase its soope for good business. With regard to this point I think the Reserve 
Bank will have to be very oareful in TOstriokting the starting of branohes by thos 
banks whioh have oapa.oity for extensive busi~ss and oa.n profitably help the peopl 
as well as themselves. Therefore. Sir, I would request the Government to make 
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definite rules and i88u e olear direotions for the Reserve Bank to follow when they 
apply oontrol under the pro'risions of this Act. I 

Another point that worries me, Sir, is whtth>3r Government nan take steps under 
this Aot if not now at least ill the n8ar future, even before tho elaborate Banking 
Companies Aot is revi8ed, to stop priV'ate money lending IUld ullury. PriV'ate money 
lending is ruining our agrioultural population whioh as W'(! all know form. the over. 
whelming mass of the people of our oOlmtry. If the eoonomio oondition of our agri~ 
oultural polioy further deteriorates I am afraid the eoonomic oondition of our oountry 
will not improve. The House is aware that a.n Agrioultural Debt Relief Bill was 
introduoed and p&cmod into law by the last Cong:,.'c88 Government in our Provinoe. 
It was intended to bring relief to the agrioultural population. It f&tiled its purpose 
to a oertain extent. for while it soa.Jed down the debts of the agrioulturists it made 
no provision to help the agrioulturist to payoff the soa.led down debts. I .am also 
personally aware that during the war the ryotll made large inoomes beoa.UBe of the high 
prioes ot orops but they belie.ved in the prinoiple " Make merry while the sun shines". 
When they were advised to set aside something for the 'rainy da.y'they were aFraid 
to depoait with the moneylenders lest the latter sheat them of their aavings. Their 
agreement was that as they did not know what th~.y were to do with their money 
the best thing 'WaS to enjoy themselves whtlIJ, they had 0. little oash in their handa, 
with the result that now when orops are bad a.nd also oonsumers goods are soaroe they 
are in diffioulties. Of oourse, oertain peoplo tell them·that if landlordism is abolish'3d 
their oondition will improve but I doubt if thRot alone oa.n help to solve their prob. 
lem..'1. Easy banking faoilitit's must be provided for t,he rural population and I am. 
and they should be enoouraged to develop what ill oalled a 'banking mind'. I trust that 
when this Aot is boing applied all these points will be kept in view by the Govern· 
ment. 

THB HONOU~BLB SIR CYRIL JONES: Sir, I am grateful for the respoDSfl 
which this House has accorded to this Bill, though oertain Honourable Members 
who have spoken are of the opinion that it possibly does not go far enough. 

With reference to the remarks of the Honourable Mr. Thirumala. Row my opinion 
is that this Bill will not effect the working of Nidhis in Madras. I agree with the 
Honourable Member, as I know, does the Government of India and the Reserve 
Bank, that the improvement and expansion of credit faoilities to agrioulturists in. 
rural areas is of the highest importanoe and that there is soope for a.ssistanoe in thai 
regard from the commeroial banks, but this Bill will in no sense work in a detrimental 
manner in that regard. It may not possibly work as a positive contribution towards 
expanding credit facilities for the agriculturiSts but that I would submit is rather 
outside the scope of this measure and is a matter-and indeed a very important ques. 
tion-which must be separately considered and for which special measures must be 
devised. 

I wa.s DlOst interested in the suggestions offered by the Honourable Mr. Hosaa.in 
Imam, whose l.:l&ppearance in this House I personally welcome.· I can a88U1'6 him 
that his suggestions will be considered by Government ill consultation with the Reserve 
Bank which is our expert adviser in such matters. 

What I have already said partly oovers the points raised by the last speaker, the 
Honourable Mrs. Subbarayan. I do not think that this Bill will result in making 
rich banks richer and poor banks poorer. The Reserve Bank, I am confident, will 
operate ita powers under this Bill in no way to the detriment of the expansion of small 
banking, .particularly in rural areas, which is an objective which the Reserve Bank 
Central Board warmly aocepts. It is diffioult to give hard and fast direotives to the 
Reserve Bank, which is an autonomous body oreated by law to oontrol credit and 
banking, a.s to how ita power should be exeroised; but I personally am oonfident, 
and I sugg~t that this House may &88ume, until the oontrary is proved, that the 
Reserve Bank will exeroise its powers wisely and with discretion and will do all it can 
to encourage the development of rural banking. I can speak from personal experience 
in saying that in the allied case of the control of capital issues by bankll the lteserve, 
Bank, while being opposed to the increase of banking faciJiticll in over-banked areas-
such as large cities like Calcutta.-in partioular has shown every willingness and desire 
to do what it can in favour of the development of' new banks or the expansion Of 
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existing banks in areas which are at present under-banked. I think this HOU8e may 
confidently assume that the Reserve Bank will exercise the powers which this Bill 
entrusts to it with a wise discretion. 

THE JiONOUBABLE THE PR~SIDENT: The motion is :-
. "That the Bil~ to ~e8tl'ict Qje opening and removal of branches by banking companies, 0.1 
pBBaed by t~e. LegIslatIve Al!8ombly, be taken into consideration." 

The question is that the motion be adopted. 
The Motion was adopted. 
Clause 2 was added to the Bill. 
Clauses 3 and 4 Were added to the Bill. 
Clause 1 was added to the Bill. 
Title and Preamble were added to the Bill. 
THE HONOU~.A.BLE SIR CYRIL JONES: Sir, I move:-

"That the Bill, aa pQB80d by the LegiPldtive Assembly, be paased." 
The Motion was adopted. 

HINDU MARRIAGE DISABILITIES REMOVAL BILL 
'rHE HONOURABLE MRS. RADHA BAI SUBBARAYAN (Madras: Non-Muham-

madan): Sir, I beg to move:-
"That thB Bill to remove eertllin diHahilities and doubts under Hindu Law in respect of 

marriages between Hindus, uS paRAed by tho Legislative A8~embly~ bo taken into consideration. 
Sir, I would like first to thank you and the Honourable the Leader of the House 

for allotting time for the consideration and passing of this Bill. It is a very important 
measure, becaU8e it removes certain disabilities which prevent Hindus from enjoying 
the full freedom of selecting their partners in marriage. The Bill is very short and 
simple. It has only two clauses, and deals only with two points. It oonta.ins no 
technical legal terms which are not intelligible to the lay mind, and I am sure that it 
is not necessary for me to make a. lengthy speech in commending this Bill to this 
Honourable House, whieh has already dealt with legislation for social reform in the 
past. 

Sir, all the world over there is an impressi~n that the end and aim of a woman's 
life is marriage and the care of her home. This impression is so strong in our country 
that it has amounted almost to religious belief. It is hard enough when marriage 
which is an important factor in human life, is made compulsory, and it becomes more 
difficult indeed if there are certain restrictions about freedom in marriage. By free-
dom in marriage I mean freedom in regard to choice of partners in marriage. There-
fore, it is very important that this Bill should become law as soon as possible. This 
Bill, as we all know, has been on the anvil of this Legislature for many years, but 
owing perhaps to the apathy of the Government of the past it has not become law. 
I am glad that as soon as our National Government assumed office steps have been 
taken to enact this legislation. 

Sir, the removal of any disability is important for the welfare of the country. 
The removal of disabilities of this'kind is particularly important because it affects the 
ha.ppiness of our homes. It is no exaggera.tion if I state that had this Bill been law 
long ago, several tragedies among our young women could have been averted. There 
ha.ve been sad instanoes when girls committed suicide because the problem of their 
marriage was causing acute anxiety to their parents. There have been instanoes 
when young marri£d 'H mm cGmmitted suioide because they were unhappy after 
marriage or because their husbands were contemplating another marriage in order 
to get a larger dowry or for some other reason. 

I am glad, Sir, that the principle of this Bill finds ~upport from distinguished 
leaders and thinkers like Mahatma Gandhi and Mr. Ba.jagopalachari. Mr. Bajago • 
• 1!a:Iai~I~~~ !~ hi:] o,,~ inimita~le "pay, made a "most impressive 8fECch in 6uPfort of 



IUNDU MARRIAGE DtSABILITIES REMOVAL BILL 223 
in .. Young India. " and later in .. Harijan .. in support of sooial reform. He stated 
in the oourse of his remarks :- , 

"In pre. Briti sh days there waR8uch thing all rigid Hindu law governing the lives of mllliOJll. 
The body of regulatio'!18 known as Smrit his were indioative rather than inflexible oodes of oonduot 
They never had the validity of law Buoh aB is known to modern lawyers ..................... Hindu 
religion or Hindu shastras never had the oha.ngeleea and unohanging charaoter that is now being 
sought to be given to them. This very unsatisfactory state of things haB to be, some day 
or other and somehow ohanged if Hindu society is to become a progressive unit in human evolu-
tion." 

The origin of these oustoms and laws is more or lees obscure, because opinions 
differ as to how they ca.me into existence. It is quite olear, however, that they are 
not suitable for modern conditious, and as it is desirable to improve- them. It request 
this House to acoept this Bill and help it to become law. 

Sir. I move. 

•• 

TBB HONOUB.A.BLE MR. G. S. MOTILAL (Bombay: Non-Muhammadtw:l): Sir, 
I rise to give my wholehearted support to the Bill whioh has been moved by the 
Honourable Member who preoeded me. For a long number of years Hindu reformers • 
have been feeling the neoossity ot legisla.tion of this type and of reform of other 
branohes of Hindu law. Government appointed a committee some time ago ; it WIlS 
known as the Rau Committee. It made its report. Then some Bill was introduoeci 
in the Assembly, but I do not kr.ow what has now happened to it. In the last seuion 
we had put some questions about the introduotion of a oomprehensive ohange in 
Hindu law, and, if I understood oorreotly, it! was then said that legislation would 
be ooming before this House in proper time. It has not yet oome before this House. 
Now this Bill, although it is not a oomprehensive Bill, and introduces o~ pieoeo 
meal. has to be weloomed, beoause it is only by this method that improvements have 
been made. . 

As Hindu law now stands, it prevents marriage with sagotra, that is, within the 
gotra. The term is quite explioit, and I need not take more time of the House in 
explaining it. 'rhe origin of gotra or pravara is somewhat uncertain. There are 
different opinions al! to what gotra is, but tho gen.eral opinion. is this, that goera me&l)l 
a partiouIa.r fa.mily. As lawyers will bear me out, a girl on marriage enters the gotra 
of her husband and thus she beoomes a pa.rt ot that gotTa. So, gotra is regarded as a 
branoh of a family. It is regarded as a brotherhood, and they do not like that there 
should be marriages in tho same family. This might have been useful at one time. 
But now 6'V8n the orthodox peoplo have roalised that it is no longer useful. The 
gotra.is known only when they ask for the information at th'l time of marriage. They 
ask: "What is yow' gotra 1". .. My gotra is so and so." And marriages whioh had 
been fixed had to be giv&n up if the parti68 happened to belong to the same gotra. 
Society has now outlived it. But it doos not JD6&D that any man oan marry any 
woman. Restriotions are stilI there. There are other restriotions. If the parties 
are within seven generations on the father's side or five generations on the mother'. 
side, they shall not many. That restriotion is there. But the restriotion that they 
shall not marry if they belong to the same gotra is being removed by this Bill. 

This Bill is only an enabling measure. H people belonging to the 8&IIW galra 
do not like to marry, there is nothing whioh oompels them to marry within the goIra. 
This Bill will permit those who do not now want to observe this restriotion to marry. 
Marriage within the gotra without this law is invalid. The High Courts have held 
that a marriage within a gotra is invalid. 

Tm: HONOUBA.BLE MR. A. R. NISHTAR: Void or invalid r 
TBE HONOUJlABLE liB. G. S. MOTILAL: The oourts have held that it is invalid. 

This is the veldiot of the oourts. This invalidity is removed by this Bill. Within 
the gotra, if J:en:ous Iiko 10 marry,. they ma.y 'l1l1JJ'!y aooording to tJ.ili'.Bill ~ their 
marriage will not 1:e void or iI!~al.ld though 8~bJeot to other ~st~otJons whioh are 
stilI tiere. f<n:e oftl:(,ft' J(,lltllotl(jns aw, I thl~ healthy Jestnotlons. You do not 
want to do away with them. But thos<l restrictions whioh we oa.n do away with are 

beiDa done a.wa.v Trlth bv this Bill. 
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THB HONOUlU.BLE R.u BAJLU>UR SRI NARAIN MARTHA: (Bihar: Non-
Muhammadan. : Sir, on behalf of my Party I wish to support this measure of Hindu 
reform. The only oritioism perhaps that oould be made on a measure of this modest 
kind is that it oomes to us a little later than it should havo oome. Sinoe this Bill 
was introduoed I have had ocoasion to question many of my Hil1iiu friends whom I 
met here in Delhi as to what their gotra. was. Most of them anawered. that. But 
when I asked them what their prava,.a was, there were very few who oould anawer 
that question. Consequently, Sir, what I feel is t~t these restriotions are muoh too 
aroha.i(' in relation to the present stato of Hindu sooiety. Sir, I wish. to mlloke in this 
oonneotion one or two remarks with regard to some other measuros of this kind whioh 
have oome before this House before. We had the Bill to modify or ohange or amend 
oertain laws regarding Hindu mllorriage and another Bill with regard to intestate suo-
oossion. When those Bills oame up to us, they were referred to a Seleot Committee. 
Several of us sat on that Seleot Committee for months. I do not know, Sir, and I 
think very few of us in this House have information as to what has happened to those 

. Bills. Tho8e Bills had come uti before us and we disoussed them. It is luoky that 
we shall be able to pass t.his Bi today. But in !'lome OIloSOS, tho Bills Beem to lllopsb in 

• the Seoretariat and never oome baok to U8. I think the House should have some 
information with regard to the final fate of some of the Bills that were introduoed 
before. I hoPf' that the Member in oharge of this Bill OIl behllolf of Government will 
give us Homo information as to the present stage at whioh tho Bill for the oodifioation 
of the Hindu LlIow stands. A oommitteo in relation to this wa~ a.ppointed presided 
over by an ominent person liko Sir B. N. Ra.u. ThiH home should be furniRhed with 
a statement eaoh ROf!sion regarding tho progrl'liH or fatc of mea.suros tha.t are debated 
here. 

*THE HONOURABLE RAI BAHADUR SATYENDRA KUMAR DAS : (East Bengal 
Non-Muhammadan): Sir, I riRe to support this motion beoause it is in keeping with 
the spirit of the times. I beg to di1fer from the view expressed by the Honourablo 
Sir Sobha Singh that such piece-meal legislation is not at all called for. Sir, I rather 
wish that a much wider scope had been given to the Bill, and any man or woman 
living in any part of the world, professing the Hindu religion, irrespective of restric-
tions had been given scope for contracting marriages. Sir, with these words, I give 
my whole·hearted support to the motion before the House. 

THE HONOURABLE MR. M. THIRUMALA ROW: (Madras: Non-Muhamma-
dan): Sir, I do not want to detain the House much. I think we are not over-worked 
at any rate. This is an important me&Rure in which my friend is interested. Mar-
riage is not merely a question of physical comfort or physical convenience. I want to 
deal with it from that point of view. Sir, I was reading reoenlty an interesting book 

, on heredity. The Hindu society, as far as I can judge, is constructed on very soientifio 
lines, and if it is to be developed on soien·Gifio lines you will have to control the pro-
duotion of the human race. The reason why our ancients oalled marriage a sacra· 
ment is that it permeated everyone of our activities from birth toO death with an 
idea of religious sanction.· That is the reason why our system of medicine is caJled 

Ayurvedio Prooreation or improvement of population and maintaining it at a certain 
level have all an influence in keeping up society. When we refer to gotra, it means 
that many of these claim their descent from a high Rpiritual personage or riB"i or a 
man of great eminence. Everyone wants to have some ideal. Today, even in the 
West, we see that all these Generals and Army Officers and oivilians olaim to have 
descent from some great personality who had made his mark in history. There are 
also groups of people and family in India who try to look up to a highly spiritu&lly 
developed person to be their ancestors. Therefore gotra has taken its origin or root in 

that. Got,.a is taken to a bigger man and the pravara to two or three other RiB" .. 
who are assooiated with that RiBhi, or who /lore his Sish·lIa8. It is fron:: that group 
oonsoiousness or group development of individua.ls that this thing has taken its origin 
in the beginning; and the joint Hindu family system also, Sir, has its origin in that 
and you cannot allow an intensive inter-marriage in a limited family. I can give you 
the example of a village consisting of persons inhabited entirely of a few families of on~ 
community a.nd they have never gone out ofthat village to marry. They have inten· 
sely inter-marrif'd and their stook has started deteriorating. The reason why 

-Not corrected by the liunuurable Mumber. 

---------------------------
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they have taken such ca.re is to see that the human stock Is kept i!b. its purity and 
in its efficiency in order to develop it. Even now a writer like Bernard Shaw has 
said that human stud farms must be sta.rted on modern lines if you are to keep the 
human r&C8 strong and useful for the future. On account of the oommuni-
cations and interplay of civilisations and politioa.l events of one country over an-
other, we have very muoh changed now. .Many educated people may not be able 
to tell.us what their gotra is and some of them have taken a pride in forgetting their 
gotra and ancestors even. Customs have changed so much that in Ma.dnI.s a man 
can marry his on sister's daughter; that is marrying in very close quarters which is 
prohibited-sister's daughter or brother grand-children, daughter's daughter. Sup-
pose some families are driven by the invading tribl:s into seclusion; then they are 
compelled to ma.rry among themselves. Nowadays when society is changing, this 
small measure a.llows 8agot1'a8 to marry. I know the instanoe of a prominent man in 
our part of the country. He had settled a marriage with one of his own family people 
and a. few days before the marriage it WIloB disoovered that the parties belonged to the 
same gotra. There was no alternative for him but to go to a J!'rench Settlement 'and 
have the marriage done-- . 

THE HONOUBA.BLE THlD PRESIDENT: This is only a. perm::is8ive legislation. 
You are not bound to marry. You are now going into an extraneous ma.tter. You 
are ~ot speaking 011 the Bill. 

THE HONOUB.ABLE MR. M. THIRUMALA ROW: I will try to stick to S(jgolrG 
:marriages. Hereafter people who want to marry within their gutra canma.rry~ 
But for those who have done hitherto there is no remedy; things are going on as if 
the law does not exist for them. 

THE HONOUBABLE MRs. RADHA BAl SUBBAl{AYAN: Sir, I do not want to 
take up too much time of this Honourable House in my reply to the points men. 
tioned--

THE HONOURABLE MR. A. R. NISHTAR I The longer the speech the greater 
the delay in the passage of the Bill. 

THE HONOURABLE MRs. RADHA BAl SUBBARAYAN: Now that the 
Honourable Member has made some remarks, may I respeotfully say that I am di8-
appoi.llLlJd that llO Member from the Government Benohes spoke on this Bill 1 . I am 
glad, .tsi.l', tha~ the Bill hat! recei ved support from all.sides of'this House and lsuppoee 
the silence of the Uovernment Benches may be considered as oonsent. 

Tu.l!l HONOURABLE MB.. A. R. NlliHTA,U (Leader of the House): On a point of 
explanation, tsir. But for the remarks of the Honourable Member I would not have 
spoken and parLicipo.ted in this debate. I must make the position of the Govern-
ment clear. Thk 1::1 a matter which exolusively conoerns a pa.rtioular cOIllDlunity'. 
There might be lliJference of opinion between people holding liberal views and ortho-
dox people and therefore it is not for the Government to ~e sides in suoh mattera. 
It is for this reasOll that no Member of the Government has taken part in the debate 
one way 01' the other. ' 

'In HONOURABLlII MBa. RADHA BAl SUBBARAYA,N : I thank the Honour. 
able Member for the explanation that he has so kindly given us, Sir. 

I will j ust roply briefly to the few points that have been raised by my Honourable 
colleagues during the course of their remarks. My Honourable friend Raja. Motila.l 
referred to barriers. 1 welcome the removal of these two barriers, beca.Wie I think 
the wider the field for selection of bridegrooms for girls or brides for boys, the easier 
it is for parents to arrange marriages. .My Honourable friend on the right expreued 
his fear about the word .. freedom". By freedom I do not mean license. I WIe 
'freedom' in the highest and best sense of the term, Sir. and let me assure this House 
that whenever I a.dvooate any piece of legislation for soo.ia.l reform, I do it with the 
strongest oonviotion that it is in the best interests of not only Hindu sooiety but aJ.ao 
of the oountry in general. I believe strongly that we must hold on as firmly as we 
oan to a.ll that is best and noble in our Hindu oulture and at the same time we must 
see how we can improve Hindu society by reforming the oustoms and laws that are 
hampering its progress. As my Honourable friend on the left said, there are oerta.iD 
absurdities in our Hindu customs. H a maternal uncle can marry his niece and two 
tint oouaiDa can marry, wh¥ should two people who belong to same gotrts who have 
ahIoJntftv no blood relatjoosbin whatever be denied the freedom. of ID&rrvina_ 



COVNdlt OJ' STA"ft 

HINDU MABB!AGE DISAJULlTIES REMOVAL Bn.L 
• 

[19TH Nov. 1946 

I 080Q.aaa:w:.e this Honourable House tba.t parents, especially middle olus pa.rel!tc\ 
weloome this bill beO&'J8e the marriage of tIleir daughters iB becoming avery 
seriowI problem indeed. The dowry system is becomillga. hup monster beo&UIS 
oltha, narrow DeId from which brideiuooms can be ::Ielooted. for brides. I ehould. 
Qt.ve refer.red. to this whevl mentiWned the tragio instaaoea tha.t llave ta.l!ien 
Placie beoause of the diffioulties of getting daughters married. Bu.t &8 I wanted to 
~e :m, remarks very bl'i6i", I refrarined from goi.Dg into this detail 

',,, With zewud to piecemeal legislation, when we realise that there i. need f_ 
,~~~y. for reform of 110 particular oustom or law, I think we oa.nnot wa.it for the 
PPdilication of Hindu Law. Just now my Honourable frie~ Sir Cyril J0fte81 iq~ro. 
='Pieoemeallegislo.tiOD with rega.rd to banking eve:l though there is a. oompl'leoo 
:' 've B&oDkina. Bill on the anvil. Similarly when we know that this Bill is abso1:u • 

. ~.. i1&oessary, we ha.ve to deal with it even though we aireawa.re that the HiDdu. 
l')Qde,is bein,g prepared and I heartily support tile dema.nd that tbe Government 

• should give us some definite information with rega.rd to the codification of Hindu. 
.¥ow. Sir. I again tha.nk tho Honourable House for giving its IIllpport to thill Bill. 

Tm:HoNOUBABl.E THE PRESIDENT: Motion moved: 
\"i ,·~Ta.ttbeBillt~reDlovecertaindiiab1iti~an~ doubts under Hindu Law in reapectof 
mari'1aps between Hindu.~. a. pa;sed by th<J LegislatIVe Aaliembly. be taken into coll8ide~ailioa." 
• f ... • • 

1'b:e question is tha.t this Motion be a.dopted. 
The Motion was adopted. 
Clause, 2 was added to the Bill. 
ClaUBe 1 was added to the Bill. 

'j". The Title and Prea.mble were added to the Bill. 
'laB HoNOUBABLJ: MBS. RADHA BAL SUBBARAYAN : 

• "Th&t1lhe Bill. as.paaaed by the Legi8lative .A.seembly. be palled," 
L . The Motion was adopted . 

Sir, I move. 

. '.l'he Connail theD a.djourned till Eleveu of the Clock 011 Wednesday. the 20th 
,November 1946 . .... -~ 




